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SHRI NILOTPAL BASU (West Ben-
gal): So long as they were there in the
Opposition, every day they used to stall
the proceedings...(Interruptions)

SHRI GURUDAS DAS GUPTA: You
adjourn the House. Sir, the House must
be adjourned. (Interruptions)

The House must be adjourned.
(Interruptions)
MISS SAROJ KHAPARDE

(Maharashtra): Sir, the House must be
adjourned. (Interruptions)

SHRI GURUDAS DAS GUPTA:
Nobody should be allowed to play foul
with parliamentary decorum.

SHRI PRANAB MUKHERIJEE (West
Bengal): Particularly, when the Leader of
the Opposition is going to specak,
courtesy demands that either the Leader
of the House or a Cabinet Minister must
remain present to listen to the Leader of
the Opposition. It is not fair.

SHRI GURUDAS DAS GUPTA: No,
Mr. Pranab, Babu, a Cabinet Minister
must always be present in the House.
(Interruptions)

Sir, you adjourn the House.
(Interruptions)
Kindly adjourn the House.

{(Interruptions)

MR. CHAIRMAN: 1 adjourn the
House for fifteen minutes.

The House then adjourned at six
minutes past two of the clock.

The House reassembled at twenty two
minutes past two of the clock, MR.
CHAIRMAN in the Chair.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS (Contd.)

MR. CHAIRMAN: Mr. G.
Swaminathan, please continue.

SHRI G. SWAMINATHAN: Sir, 1
have been talking about the lady, Fatima
Bibi, in ‘whose house some extremists
were living, whom the Tamil Nadu Police
has arrested and from whom the Police
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has also got some bombs. I had becn
mentioning in thc House that she had
only rented her house. She didn’t know
what was happening. The Policc said that
Fatima was the 6th Division Secrctary of
the Puratchi Thalaivi Narpani Manram
and she holds some post in the
AIADMK. Sir, AIADMK is a very large
party. I have also been mentioning about
the Dravidian Party. The very reason
why the Police has been searching all the
places is of the extremists who took away
bombs from Coimbatore. One of those
persons is one Aisha, who is considercd
to have taken the bombs along with her.
Sir, people in Tamil Nadu have all the
time been talking about this lady, the
lady who has taken these bombs and had
terrorists in her housc. Sir, DMK and the
Drividian partiecs have always had some
soft corner for the Muslims and many of
the Muslim gentlemen were there in our
party also. This lady, Aisha, whom the
Police wanted to arrest and whom thecy
ultimately got arrcsted was an extremist.
The Police were looking for her. Her
grandfather was formely a DMK Town
Secretary and he is now the President of
the Mansapuram Agricultural
Cooperative and Credit Society. Her
uncle is a District representative of
DMK. Her brother is a Town Panchayat
Secretary of DMK. What I want to
mention here is...

SHRI C.P. THIRUNAVUKKARASU:
From where have you got this
information.

SHRI G. SWAMINATHAN: This has
already been published in the Press.

MR. CHAIRMAN: Mr.
Thirunavukkarasu, please sit down.

SHRI G. SWAMINATHAN: It is in
The Hindu, Sir. (Interruptions)

MR. CHAIRMAN: He is not yielding,
Mr. Thirunavukkarasu. You sit down.
You speak when your turn comes.

SHRI G. SWAMINATHAN: This is a
news item in the The Hindu datelined
Chennai, March 28. It gives this
inforamtion  wherein it has  been
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mentioned that the information is as
given in the statemcnt of my lcader,
Jayalalitha, and all these things have
been very clearly stated. Now, what |
want to say is, they can always dispute
the facts and bring it before the House.
What I would like to say is that this
Fatima Bibi had given the house or rent.
Sir, a similar thing had happened in
Karnataka. You may remember that a
house had bcen rented out to the onc-
eyed man, Sivarasan of LTTE by Shri
Aswathanarayanan who was a Congress
member at that time. Then it was said
that the Karnataka Congress pcople were
supporting Sivarasan. Later on, they
came to the Jain Commission and the
Jain Commission said that simply because
somcbody had rented the house does not
mean that thcy were accomplices to
them. I would only wish to say this thing.
Sir, not only bomb blasts...
...(Interruptions). ..

SHRI H. HANUMANTHAPPA: Hc
had not rented his house.

SHRI G. SWAMINATHAN: One
Aswathanarayanan of Karnataka had
rented his house to him,
...(Interruptions)... Or he was a party to
renting the house... (Interruptions)...
Shrimati Margaret Alva was here. There
was a big controversy going on about
Karnataka. ...(Interruptions)... He was a
Youth Congress mesmber.
...(Interruptionsd... The Karnataka
Members were here and they can tell
him. ...Interruptions)...

SHRI H. HANUMANTHAPPA: The
House did not belong to him. He had not
rented that house. ...Interruptions)...

SHRI PRANAB MUKHERJEE (West
Bengal): Sir, what is the hon. Member
discussing here? We are discussing the
Motion of Thanks. Mr. Swaminathan is a
senior Member of this House.
...{Interruptions)...

MR. CHAIRMAN: Mr. Swaminathan,
cither you must not be a victim of
interruptions or you go on speaking.
..(interruptions)... Let him speak.
...Interruptions)...
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SHR! G. SWAMINATHAN: Sir, not
only bomb blasts, rcgular murders of
party workers are also being committed.
On 28th March, a Commecrce Professor
of Madurai College... ... Interruptions). ..

SHRI NILOTPAL BASU: Sir, he is
talking about so many murders.

SHRI G. SWAMINATHAN: Sir, this
is the situation which has been prevailing
over there. ...(Interruptions) Finally, Sir,
I would say about one more paint. Sir,
the information regarding bomb blasts in
Tamil Nadu... ... (Interruptions)...

MR. CHAIRMAN: Please sit down.
...Interruptions)...

SHRI G. SWAMINATHAN: Sir, the
information rcgarding bomb blasts in
Tamil Nadu is not a ncw thing. We have
becn hecaring that information from the
CID in Tamil Nadu and from the Centre
has gone to the Government of Tamil
Nadu. The hon. Chicf Minister of Tamil
Nadu while replying to the Motion of
Thanks to the Address of the Governor
stated---1 don’t have thc English version
but it clearly says in Tamil, Tamil Nadu,
Kawalturai, Dccember, 11. The
Intelligence of Tamil Nadu Police had
come out that there will be such bomb
blasts. Sir, the Joint Commissioner of
Tamil Nadu Intclligence again sent a
message on December, 21. Sir, again the
SP, CID Police sent a message on
December, 27, as also the DGP. Then
the Government of India sent a message
on December, 21. Then a message from
DGP Delhi had gone to Tamil Nadu on
January, 2. So, messages regarding bomb
blasts had been going to Tamil Nadu
from December, 11 onwards. These
messages had been going on for the last
more than two months. As per the
statement of the hon. Chief Minister of
Tamil Nadu, 2,019 gelatine bombs and
detanators, 207 kilograms of explosives
and guns were recovered there.
Ninety-five people were arrested and 49
cases registered. This has been going on
for the last two months.
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MR. CHAIRMAN: How much more
time will you take?

SHRI G. SWAMINATHAN: 1 am
about to compete.

MR. CHAIRMAN: Plcasc wind up.

SHRI G. SWAMINATHAN: What 1
wish to say is that the Tamil Nadu
Govenrment has been very inactive. I
would like to mention one more point.
Sir, when 1 went to the President--1 don’t
know whether it is relevant or not-- for
giving the letter, then a discussion came
up. He also said that he had reccived
some letters from the people of Tamil
Nadu. So, the people have sent messages
even to the hon. President. These
messages have been there in a Press.
These messages have been given by the
Tamil Nadu Intelligence; these messages
have been given by the Central
Intelligence. They knew about it for the
last two months. My personal feeling is
that they had been preparing for these
things for the last more than two years.
Otherwise, nothing like this would have
happened in Coimbatore. What was the
Tamil Nadu Government doing all these
years? They are still recovering bombs,
So, ultimately I charge the Goverrment
of Tamil Nadu and the Chief Minister of
Tamil Nadu for this inefficiency as they
have not donc anything so far. I would
conclude with only one slogan of the hon.
Chief Minister of Tamil Nadu. He is a
Tamil point and is very good in punning
words. Those days, when Shastriji was
the Prime Minister, one Alagesan was a
Minister in Railways and there was a rail
accident. After that accident, the
Dravidian Party, at that time AIADMK
was also a part, the present Chief
Minister coined a slogan wherein he said
in Tamil and I would give it in English:
Alagesan of Adiyalur fame, is it not
enough that you have ruled, having
sufficient people died? This is the slogan
he gave. I want to repeat it to the hon.
Chief Minister with regard to the death
and what is happening there. I want him
to resign taking responsibility for what
has happened in  Tamil Nadu.
(Interruptions)
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SHR1 V. P. DURAISAMY (Tamil
Nadu): Mr. Swaminathan, this is not in
good spirit. (Interruptions) He is a senior
leader! (Interruptions)

MR. CHAIRMAN: Do not enter into
a dialogue, pleasc. . (Interruptions)

SHRI G. SWAMINATHAN: The
Chief Minsiter is not taking responsibility
and the Mcmber should take the
responsibility. (/nterruptions)

MR. CHAIRMAN: The Motion -that
has been moved and seconded is:

“That the Members of the
Rajya Sabha assembled in this
Session are deeply grateful to
the President for the address
which he has been pleased to
deliver to both Houses of
Parliament assembled together
on March, 25, 1998.”

There are 164 amendments which may
be moved at this stage.

SHRI BALWANT SINGH
RAMODWALIA (Uttar Pradesh): 1
move—

1. That at the end of the Motion, the
following be added namely:—

“but regret that the Address docs
not mention any time bound action
plan for eradicating corruption by
bringing about transparency and
accountability in Administration.”

2. That at end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about implementation
of any time bound plan of poverty
alleviation despite every third
person is found to be hungry.”

3. That at end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention any time bound plan
to make arrangements for providing
compulsory primary education to
all the children in the country.”



63 Motion of Thanks

4. That at cnd of thc Motion, the
following bc added namcly:—

“but regret that the Address docs
not ‘mention any time frame to
bring the production rate of oil
seeds, pulses, wheat and rice at par
with the maximum production ratc
in the world.”

5. That at end of the Motion, the
following be added namely:—

~ “but regret that the Address does

not mention about cffective stcps to
be taken by Government to check
the fertile land from becoming
barren land due to fall in Ground
Water Table in the States like
Punjab etc.”

6. That at end of the Motion, the
following be added namely:— ,

“but regret that the Address docs
not mention about any time bound
scheme to augment the capital
investment in the Agricultural
sector.”

7. That at end of the Motion, the
following bc added namely:—

“but Tregret that the Address does
not mention about any concrete
steps to be taken by Government
to rectify the mismanagement
prevalent in the field of water
management in the country.”

8. That at end of the Motion, the
following be added mamely:—

“but regret that the Address does
not mention about any concrete
action to make use of about 50%
unutilised water in the country by
completing all the projects like
Thein Dam without further delay.”

9. That at end of the Motion, the
following be added namely:—

“but regret that the Address does not
mention to repeal the restrictions
imposed by the State Government on the
right to purchase land in Rajasthan by
the residents of Punjab.”
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10. That at the end of the Motion, the
following be added namely:—

‘‘but regret that the Address does
not mention about the implementa-
tion of any time bound scheme to
provide drinking water to each vil-
lage of the country having popula-
tion over 500 and to connect them
by all weather roads”.

11. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about any concrete
measures to be taken for checking
the loss of human lives in railway
accidents due to human errors.”

12. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention any decision to be
taken for reframing the Housing
Policy in view of the Housing
necessity of the coungry.”

13. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about implementation
of any time bound action plan for
the upliftment of the living stan-
dard of the downtrodden,
Scheduled Castes and Scheduled
Tribes in the country.”

14. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the special ef-
forts to be made for the utilisation
of electronic mecdia for creating a
clean, healthy, moral and harmoni-
ous atmosphere in the country and
removing the superstitutions among
the new generation and inspire
them to have scientific knowledge
and intellectual rationality.”

15. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the*“effective

B
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steps to be taken for removing the
causes - attributing siickness in the
small scale and cottage industries.”

16. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the effective
steps to the unnecessary delay for
years together in providing counse}-
ling services to the India immig-
rants residing in foreign countries,
uncertainty of taking decisions ab-
out the disputes relating to them,

harassment and misbehaviour with
them and demand of bribe by some

officials of the Embassies, and their
harassment at the Indian Airport
during their visit to India etc.”

17. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the effective ac-
tion to check the usurption of the
benefits of reservation by certain
prosperous castes due to their in-
clusion in the Lists of Scheduled
Castes and Scheduled Tribes which
deprives the real downtrodden and
Scheduled Tribes from those be-
nefits.”

18. That at the end of the Motion, the
following be added namely:—

““but regret that the Address does
not mention about punishing the
officials who do not pay any atten-
tion to provide 3% jobs, as pro-
vided by the Law, to the Handicap-
ped in Government and Semi-Gov-
ernment  institutions of the
country.”

SHRI JIPON ROY (West Bengal: 1
move—

19. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention introduction of the sys-
tem of secret ballot for the purpose
of determining the recognition of

unions in industries.”

[30 MAR. 1998)

on the President’s Address 66

20. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about the need for
workers’ participation in manange-
ment.”

21. That at the ead of the Motion, the
following be added namely:—

“but regret that the Address fail
to mention about the need to sanc-
tion revival packages for those pub-
lic sector enterprise which are re-
ferred to BIFR. . like TISCO,
MAMC, BOGL, Cycle Corporation
of India, Tyre Corporation of
India, Jessop, NTC, NJMC, Dur-
gapur and Haldia unit of Hindustan
Fertilizer Corporation.”

22. That at the ead of the Motion, the
following be added namely:—

“but regret that the Address fails
tc mention about the need to de-
clare Calcutta and Chennai as A-1
cities.”
23, That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about any concrete
steps contemplated by the Govern-
ment to usher in a process of actual
and meaningful development in the
North-Eastern States and effective-
ly curb extremist activities in the
region.”

SHRI DIPAANKAR MUKHERJIEE:
(West Bengal) 1 move—
24. That at the ead of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about any continued
hike in the prices of essential com-
modities.”

25. That at the ead of the Motion, the
following be added namely:—

“‘but regret that the Address does
not mention about sickness of in-
dustries and effective measures to
curb rampant corporste misman-
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agement Jeading to sickness in cor-
porate sector.”

26. That at the eand of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about revival of sick
public sector units like IISO, Jes-
sop, Burn Standard, National In-
strument, MAMC, BOGL, Tyre
Corporation of India, Hindustan
Cables Durgapur and Haidia units
of Hindustan Fertilizer Corpora-
tion, NTC, NIMC, Jute Corpora-
tion of India, Bengal Immunity,
Smith Stanistreet, Cycle Corpora-
tion of India etc.”

27. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the statutory
dues to Central Public sector unit
workers."’

28. That at the end of the Mation, the
following be added namely:—

“but regret that the Address does
not mention about puaranteeing
minimum wages to agricultural
labours.”

29. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about recognition of
single trade union through sccret
ballot.”

30. That at the end of the Motion, the
following be added namely:-—

“but regret that the Address does
not mention about the concrete
measures to be taken 10 arrest soil
erosion in border districts of West
Bengal.”

31. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about improvement of
navigation in Hooghly river to im-
_prove condition of ports at Calcutta
and Haldia.”
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32. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention aboui large scale subsi-
dence which is taking place in
Raniganj-Jharia area due tc unsci-
entific mining operation.”

SHRI PRANAB MUKHERIEE (¥est
Bengal) I move—

65. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not clearly spell out the implication
of treating all the 18 languages
included in Schedule VIII of the
Constitution as Official language.”

66. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention the failure of the Gov-
ernment to resojve the long stand-
ing Cauvery Water dispute.”

67. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not miention availability of the re-
sources to earmark upto 60 percent
of the plan fund for agriculture.”

68. That at the ead of the Motion, the
following be added namely:—

" but regret that the Address does
not mention about the concrete
measures being taken to step up
the rate of domestic savings at the
level of 30% of G.D.P. over the
next 5 years.”

69. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention any specific step to
involve the labour as equal partner
in national reconstruction.”

70. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does

not mention how the resources will
be mobilised to step up investments
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substantially in the infrastructure
sector.”

71. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention the level of investment
in the social sector which has been
considered te  be inadequately
funded.”™

72. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention what specific measures
wili be taken to reach out the
under-privileged and unemployed.”

73. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention how the resources will
be mgpbilised to provide free educa-
tion to women upto Graduation.”

74. That at the end of the Motion, the
following be added namely:—

“*but regret that the Address does

not mention about Ruling Party's.

immoral and unethical action to
create artificial majority by causing
defection in other Parties.”

DR. MANMOHAN SINGH (Assam):
I move—-

75. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention that the Protection of
Places of Worship Act, 1991 which
freezes the status of all places of
worship as on 15th August, 1947
will be strictly enforced.”

76. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention of the importance of
Khadi and Village industries in
promoting employment in rural
areas.”
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77. That at the end of the Motion, the
following be added nameiy:—

“but regret that the Address does

not mention any concrete program-

me to promote tne welfare of

Scheduled Castes, Scheduled
Tribes, and other backward
classes.”

78. That at the end of the Motion, the
following be added namely:—

“but regret that the Address is
silent on the future of Minorities
Commission.”

79. That at the end of the Motion, the
following be added namely:—

“but regret that the Address has
nothing to say about reversing the
industrial slow down and sharp de-
celeration in export growth.”

80. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not outline any coherent strategy to
achieve the growth rate of 7-8 per
cent.”

81. That at the end of the Motion, the
following be added namely:—

“but regret that the Address
makes nc mention of the need to
expand agricultrual credit system.”

82. That at the end of the Motion, the
following be added namely:—

“but regret that the Address
makes no mention of the need to
expand the mid-day meal program-
me for school children.”

83. That at the end of the Motion, the
following be added namely:—

“but regret that the Address
makes no mention of the need to
set up a separate National Commis-
sion for Scheduled Tribes and give
it a statutory status.”

%
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DR., SHRIKANT RAMCHANDRA
JICHKAR: (Maharashtra) I move—

84. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention the measures proposed
to be taken for the Melghat tribal
area in the Amrawati District of
Maharastra where more than 5000
tribal children below the age of §
years have died due to malnutrition
and disease during the last three
Yem.Ii

85. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention the steps proposed to
be taken to give relief to the vic-
tims of the widspread hailstrom
which had hit Vidarbha region of
Maharashtra extensively damaging
property, standing crops and
orenges.”

86. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about any programme
to give Pneumonia Vaccine to Chil-
dren below the age of five years.”

87. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about receiving all poss-
ible vaccines which is the birth right
of children below the age of five
ycm‘ L]

88. That xt the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about the steps prop-
osed to be taken for the prevention
and control of AIDS and the need
to activate and enthuse NACO and
its officers and make them commit-
ted for the work of AIDS.”
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89. That at the end of the Motion, the
following be added mamely:—

“but regret that the Address fails to
mention about the need to assist, help
and fund the NGO who are tirelessly
doing field level work for the prevention
and control of HVI/AIDS.”

90. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about the most unwise
use of huge funds by the officers of
NACO, totally neglecting the actu-
al feit needs and field realities in
the matter of control and preven-
tion of HIV/AIDS.”

91. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails
to mention about the sudden stop-
page of the production of Typhoid
Vaccine by the haffkine Institute
Biopharmaccutical Corporetion,
Mumbai on the instructions o. the
Government of India causing great
hardship in the vaccination prog-
ramme and denying of the in ex-
pensive vaccine in favour of the
expensive vaccine available in the
market.”

92. That at the end of the Motion, the
fojowing be added namely:—

“but regret that the Address fails
$o mention about the huge number
of pending cases for registration
under the Foreign Contribution -
Regulation Act, 1976 and the need
for their early disposal.”

93. That at the end of the Motion, the
following be added namely:~—
“but regret that the Address fails
to mention about the need 10 take
steps for the Oranges and
crops in the Vidarblia reg-
ion of Maharashtrs.”

il
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SHRI 5. RAMACHANDRAN PILLAl
(Kerala): I move—

99. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the politica! im-
morslity committed by the present
government at the Centre.

100. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
noi mention about upholding
genuine secularism that stands for
separation of politics and religion.”

101. Thai at the end of the Motion, the
following be added mamely:—

“but regret that the Address does
not mention that this government
will not resort to forceful popula-
tion control on the basis of belong-
ing to a particular religion.”

102. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention to protect the interests
of peasants {rom adverse effects of
GATT agreement and WTO.

103. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention to pass a central legis-
lation providing minimum wages
and social security measures to the
agricultural workers in  the
country.”

104. That at the ead of the Motion, the

following be added namely:-—

“but regret that the Address does
not mention to provide a
mechanisum to protect peasants
from the adverse effects of price
fluctuations of agricultural crops.
105. That at the end of the Motion, the
following be added namely:—
“but regret that the Address does
not mention about fighting corrup-
tion and allow law to takeits own
course in corruption cases.”
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MISS SAROJ
{Maharashtra) I movo—

106. That at the end of the Motion, the
following be added namely:—

“but regret that the Address makes
no mention of the impqrtance of
Khadi and Village industries in
promoting employment in rural
areas.”

107. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention any concrete program-
me to promote the welfare of
scheduled castes, scheduled tribes,
and other backward classes.”

KHAPARDE

108. That at the ead of the Motion, the
following be added namely:—

“but regret that the Address is
silent on the future of Minorities
Commission.”
109, That at the end of the Motion, fhe
following be added namely:—

“but regret that the Address makes
no mention of the need to expand
agricultural credit system.”

110. That at the ead of the Motion, the
following be added namely:—

“but regret that the Address makes
no mention of the need to set up a
separate National Commission for
Scheduled Tribes and give it a
statutory status.”

111, That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not reflect Government’s determi-
nation to provide adequate finan-
cial and other assistance to the
hapless farmers of Vidarbha region
of Maharashtra who have lost their
crops, orchards, livestock, huts and
semi-pucca house due to untimely
and unprecedented rains and hails
torm so as to heal their wounds
inflicted by natural clamity.”
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112. That at the end of the Motion, ihe
following be added namely:—

“but regret that the Address does
not mention about Government’s
action plan to provide adequate
financial assistance to the cotton
growers of Maharashtra whose cot-
ton crop has been destroyed by
non-seasonal rains and who have
totally been ruined due to non
fulfilment of  assurance by
Maharashtra Government and cot-
ton Corporation of India to pruch-
ase their saved cotton crop at the
rate of one thousand rupees per
bale which has demoralised the cot-
ton growers and if timely help is
not provided immediately, Andhra
type situation may develop in the
cotton belt of Maharashtra aslo.”

113. That at the end of the Motion, the

following be added namely:—
“but regret that the Address does
not mention about the abnormai
rise in crimes against women
throughout the country and Gov-
ernments determination tc contain
crimes against women by enacting
deterrent  punishment laws  for
crimes against women.”

SHR! WASIM AHMAD (Uttar Prad-
esh) 1. move—

114. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the growing
danger of communalism and
casteism.”
115. That at the end of the Motion, the
foilowing be added namely:—

“but regret that the Address does
not mention about the growing
trend of subversion of parliamen-
tary and legisiative practices as re-
cently witnessed in U.P.”

116. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the ill-effects of
foreign media in our country.”
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117. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about any time bound
programme of action for the socio-
economic and educational develop-

ment of the Scheduled Castes,
Scheduled Tribes, OBCs and
Minorities.”

SHRIMATI SHABANA AZMI

(Nominated) I move—

118. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about any concrete
time bound programme to provide
Housing for all by the year 2020
A.D. and that while there will be
privale participation in this national
endeavour, the Government will
not abdicate its own responsibility.”

SHRI J. CHITHARANIJIAN {Kerala):
I move—

132. That at the end of ths Motion, the
following be added namely:—

“but regret that the Address does
not mention about any specific plan
1w solve the problem of educated
unemployed particularly of the edu-
cated youth in rural areas.”

133. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the need for
enactment of a central legislation to
protect the interests of agricultural
labour.”

134. That at the end of the Motion, the -

following be added namely:—

“but regret that the Address does
not mention sbout the need for the
effective implementation of Land
Reform Laws throughout the
country.”
135, That at the end of the Motion, the
following be added namely:—
“but regret that the Address Jdoes
not mention about the fall in prices-
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of agricultural products like cotton,
jute, rubber etc. leading to a situa-
tion where a number of farmers
have committed suicide in different
states.”

136. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the need to
expedite the completion of investi-
gations to Bofors deal and scme
other financial scandals.”

137. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to
ensure that the religious places at
Mathura, Varanasi etc. will not be
demolished.”

138. That at the end of the Motion, the
following be added namely:-—

“but regret that the Address does
not mention ary elfective measures
to check corruption at various
levels corroding the vital economic
and political system.”

139. That at the end of the Motion, the

following be added namely:—
“but regret that the Address does
not mention about the steps prop-
osed to be taken to stop serious
atrocities committed on women and
members of weaker sections of the
society.”

140. That at the end of the Motion, the

following be added namely:—

“but regret that the Address does
not take not of the ramipant viola-
tion of labour laws by industrialists
denying the benefits of provident
fund scheme, BESI  scheme,
minimum wages etc. to the
workers.”

141. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to
mention that the private sector,
indigenous or foreign, will not be
allowed to enter the Insurance
sector 7
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142. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the need to
revamp public sector to fight ons-
laughts of multinationais.”

143. That at the end of the Motiony the
following be added namely:—

“but regret that the Address does
not take note of the plight of the
public sector undertakings like
SAIL, BHEL etc. suffering from
high rate of inventorics and under-
utilised capacity due to lack of
orders for their products due to
wrong import policy of the Govern-
ment.”

144, That at the end of the Motion, the
foliowing be added pamely:-—

“but regret that the Address does
not take not of the serious problem
of insurgency in Manipur and ather
North-Eastern states and need to
take effective measures to solve the
problem.”

145. That at the eand of the Motion, the
following be added namely:—

“but 7egret that the Address does
not express its serious concern ab-
out the atrocities and discrimina-
tions against women in Manipur.”

146. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention of any steps to provide
fair price to jute cultivators in West
Bengal and Orissa and potsto
growers in West Bengal.”

147. That at the ead of the Motion, the
following bz added namely:—

“but regret that the Address does
not take rote of the failure of the
Government to implement the
legislation for using 50 per cent of
the requirements of packing of ce-
ment in jute bags causing immedi-
ate difficulties to jute industry and
jute workers.™
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148. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the immplemen-
tation of any time bound plan of
poverty alleviation despite every
third person is found to be
hungry.”

149. That at the end of the Motion, the

following be added namely:—

“but regret that the Address does
not mention about any time-bound
plan to make arrangements for pro-
viding compulsory education to all
the children in the country.”

150. That at the end of the Motion, the
following be added namely:—

“but gegret that the Address does
not mention about the implementa-
tion of any time-bound scheme to
provide water to each village of the
country having population over 506
and to connect them by all weather
roads.”

151. That at the end -of the Motion, the
following be added namely:—
“but regret that the Address does
not mention about the effective
steps to be taken for removing the
cause attributing sickness in the
small scale land cottage industires.”

152. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does

not mention about introduction of

the system of secret ballot-for-the

purpase of determining the recogni-

tion of unions in indstries.”
153. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to

mention about the need for imple-

menting the scheme of workers’

participation i management.”
154. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to
mention about the need to sanction
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revival package for those public
sector enterprises which are refer-
red to BIFR like IISCO, MAMC,
BOGL, Cycle Corporation of
India, Type Corporation of India,
Jessop, NTC, NIMC, Durgapur
and Haldia units of Hindustan Fer-
tiliser Corporation.”

155. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to
mention about the need to declare
Calcutta and Chennai as A-1
cities.”
156. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
nrot mention about concrete steps
contemplated by the Government
to usher in 2 process of actual and
meaningful development in the
North-Eastern states and effectively
curb extremist activities in the re-
gion.”

157. That at the end of the Motion, the

following be added namely:—

“but regret that the Address does
not mention about the continued
rise in the prices of essentia! com-
modities.”
158. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about sickness of in-
dustries and effective measures to
curb rampant corporate misman-
agement leading to sickness in cor-
porate sector.”

159. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about guaranteeing
statutory minimum wages to ag-
ricultural labourers.”

160. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the need for
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extending revamped public distribu-
tion scheme all over the country
particularly in ncglected rural
areas.”

161. That at the end of the Motion, the
following be added namely:—

“but regret that the Address fails to
mention about the staggering de-
cline in the value of rupee against
dollars.”

SHRI SANATAN BIiSIl: I move

162. That at the end of the Motion, the
following be added namely:—

“but regret! that the Address does
not mention aboui the cause of
mid-term election.”

SHRI C.P. THIRUNAVUKKARASU:
I move

163. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about the need to
declare Pondicherry as a State with
special status.”

164. That at the end of the Motion, the
following be added namely:—

“but regret that the Address does
not mention about impiementation
of the interim award passed by
Cauvery Tribunal to supply water
to Tamil Nadu and Pondicherry.”

The question were proposed

DR. MANMOHAN SINGH: Mr.
Chairman, Sir, I thank the hon. President
for his gracious Address, but note with
regret that it does not project any clear
vision of India’s future; nor does it
contain a clear statement of the
challenges,  strategies, policies or
programmes that our country needs to
meet those challenges. This is also true of
the so-called National Agenda of
Governance as much. We all know
politics in our country has ceased to be
an engine of purposeful social change.
The malfunctioning of our political
system has given rise to a good deal of

(30 MAR. 1998)

on the President’s Address 82

cynicism all round. We alsc know that
our economy in the last 18 months has
greatly slowed down. Industry is
clamouring for positive action on the part
of the Government. Our exports have
nearly collapsed. The external
environment for India’s development has
deteriorated. Developments in Asian
countries, have serious consequences on
the functioning of our economy. But,
none of these have been taken note of in
the President’s Address or addressed to
meaningfully in the so-called National
Agenda of Governance.

Mr. Chairman, both the National
Agenda and the President’s Address talk
about evolving a meaningful national
consensus. Given the state of our
frfttured polity, 1 do agree with the
Prime Minister and my colleague, Shri
Sunder Singh Bhandari, that all political
parties will have to rise above their
narroW  sectarian  concerns if  the
Governance of this country has to move
on the desired lines. We recognise that
the country comes first, the political
parties come thereafter. On behalf of our
party, the Congress President, Smt. Sonia
Gandhi, has already promised
constructive cooperation 50 long as the
government seeks to implement sthe
agenda in the larger interests of the
country and it does not depart from the
chosen policies and programmes of the
Congress Party. The Prime Minister has
paid emphasis on evolviag a national
conscnsus on major nationa! issues. Sir,
the proof of the pudding, however, is in
the eating. Despite all this talk of
consensus, I will be less thcn honest to
myself or to this House if T do not point
out that our party has serious concerns
about the good intentions of the ruling
party. 1 am not going to refer to what
happened in the course of election to the
office of the Speaker in the other House.
But even bersre that the consensus
evolved in the National Integration
Council with regard to the handling of
Ayodhya dispute was torn apart by the
BJP and its cronies to promote their
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sectarian interests. We also know what
has gone in all these directions.
Therefore, 1 sincerely hope, Sir, that the
BJP and, in particular, the Prime
Minister, will atleast now set an example
so that the governance processes of this
country can steer along the desired lines.
I believe there is an almost total
unanimity in our country and this is on
the assumption that the ruling party, as it
has stated, has no hidden agenda other
than the National Agenda-and if this is
correci, then I take it that there is today
in our country a near unanimity that
divisive issues of Ayodhya, article 370
and Common Civil Code have to be put
on the back burner. Now I think we
would like the Prime Minister to state
categorically that this indeed is the case. 1
heard my colleague, Shri Sunder Singh
Bhandari—I hope 1 have not
misunderstood him, because he was
speaking in Hindi—has said that the
Government has the National Agenda
but the BJP stands by its eclection
manifesto.

I sincerely believe, if that is the case,
we are heading for a trouble. The
Government may continue to say that
Ayodhya is not on its agenda, Mathura,
Kashi are not on its agenda and Artirle
370 is not on its agenda. On ali these
issues, the Governemnt may express is
lack of interest. But if its major nerver
centre i.e., the B.UI.P., or its frontal
organisations, continue to divide our
people on these issues, we are back to
fractured politics. That is no politics of
consensus. Therefore, I would appeal to
the hoa. Prime Minister, that he should
use his tremendous influence with the
R.S.S., with the Vishwa Hindu Parishad
and with the Bajrang Dal, that they
should adopt the same line as the hon.
Prime Minster has assured that his
Government is going to adopt. That is
the only way through whick he can create
a climate conducive to the growth of
national consensus in our country and we
need that.
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The second thing I wish to emphasize
is, as 1 mentioned earlier, today, politics
in our country is in a sad state. It has
become a ticket to power for self-
aggrandisement. Poeple do not accept
politics as a purposeful instrument of
social change or for mediating effectively
in socictal tensions and conflicts which
are built into the body politic of a poor
country trying 1o modernise itself. we
have to change all that. We need a well-
functioning Indian State. We need a State
which will be the servant of social
sympathies. What does that mean? Here,
1 appreciate paragraph 36 of what the
President has stated in his Address
referring to the need for good
governance, He said, “This can be
possible only when Government rests on
the foundation of morality and ethics. All
round us today we find increasing
cynicism towards morality in politics and
ethics in governance. This has severely
eroded faith in the State.” I entirely
agree with the hon. Presideat. I am not
going to blame cither one party or the
other. Maybe, all politics parties have
coniributed to the degeneration of
politics in this country. But, there must
be some new beginning. 1 suggest to the
hon. Prime Minister, 1 suggest io the
Government, that it is their responsiblity
to provide a lead in this direction. Quite
frankly, while reading this paragraph of
the President’s Address and when 1 tried
to tally it with what has been hapeing in
recent months in the State of Uttar
Pradesh or what had happened last week
in Himachal Pradesh it does not give me
confidence that the ruling party is serious
about its commitment to morality and
cthics as stated in the President’s
Address. 1 sincerely hope I am wrong.
But, we need to introduce that missing
element of ethics and high moral purpose
so that politics in our country truly
becomes a servant of social sympathies.

Sir, in the same way, the President in
paragraph 7 talks sbout secularism. I
quole; it states, “Secularism is integral to
India’s traditions. My Government is
unequivocally committed to upholding
our secular values.”

&

¥
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{ welcome the affirmation of the
Government’s commitment 10 our sccular
vaiues. 1 also note that between the
adoption of the so-called “National
Agenda™ and the President’s Address,
there is one important word which is
missing because thc National Agenda
talked of genuine sccularism. 1 may be
forgiven if I am somewhat suspicious. But
I note that in 1977 when the Janata Party
came into power, it tried to play with a
similar word. While defining our national
foreigr policy, it changed it from a policy
of Nen-Alignment to a policy of genuine
Non-Alignment and we saw what
happened. The then Foreign Minister
went to Beijing. He was well received by
the Chinese govt. At that very time the
Chinese were marching their forces into
Vietnam. So, if you use words which can
jend themselves to differcnt meanings,
they do invite suspicion. Once again, 1
hope I am wrong. But, I think, it is the
obligation of the Government to clarify
its position; and in this context I would
like to ask the following questions: First,
if you are serious about your commitment
to secularism, will the Government and
the BJP respect the Places of Worship
Act end maintain the status of all
religious places as it existed on 15th
August, 19477 Two, will it abide by the
court’s judgement on the issue of
Ayodhya? Three, what will be the future
of the Minorities Commission? Four,
What will be done to ensure proper
represcntation of minorities in public
services, including police and para-
military services? These are, Mr.
Chairman, Sir, practical issues which will
really  define this Government's
commitment to secularism. I hope that
when the Prime Minister replies to the
debate, he would be gracious enough to
answer some of these questions. The
same para of the President's Address,
talks of the need to combat the menace
of terrorism, subversion and insurgency,
that has come to hurt common man. It
gOcs on to say violence has no place in a
democracy. Differences should and can
be resolved through dialogue and
discussion. I could not agree more. But, |
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do feel that in delaing with this problem
of terrorism, subversion and related
issucs, we must avoid brutalisation of the
Indian State. I think, our police forces,
our para-militlary forces neced spccial
training in this regard for respecting the
human rights of our citizens, and also for
ensuring that no innocent citizen s
harassed while combating  violence,
terrorism and subversion. This, 1 think,
will be the acid test of this Government’s
commitment to the cause of sccularism.

Now, | come, Sir, to somc issues of
defence policies. In paragraph 30 of the
President’s Address, the President says,
“My Government joins the country in
saluting the bravery of the personnel of
our armed forces who are ever prepared
to make sacrifices for the defence of the
nation.” 1 endorse these sentiments. But,
Sir, it is not enough merely 10 pay lip
service to the cause of our brave and
valiant servicemen. We all know that in
recent months, over the Pay
Commission’s Report, there has been a
growing  discontent among  certain
segments of the armed forces. 1 sincerely
hope that this matter will be resolved, so
that the dissent brewing in the forces on
this issue becomes a thing of the past. It
i5 also necessary to discourage political or
bureaucratic interference in the
promotion, appointment and transfer of
senior  officers. There has also to be
greater transparcncy in defence
contracting so that some vague charges
are not brought every now and then
against people in authority. We owe it to
cur people to bring about greater
transparency so0 as to set the reccord
straight and, thereby we willi promotc a
healthy deabte, a healthy discussion of
issues of defence policy. Today, defence
policy issues are the monopoly of a few
chosen experts and 1 do not think that in
a democracy of our kind it is entirely
appropriate that the bulk of our people
should remain as ill-informed about the
imperatives of defence as is the case right
now,

Therefore, greater transparency, grea-
ter freedom of information, greater infor-
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mation about the system of contracting
all this, I belicve, would contribute to a
stronger decfcnce preparedness in our
country.

Sir, I would like to say a few words
about the statcment that has becn made
in the so-callcd national agenda on the
induction of nuclear weapons. After its
introduction in the national agenda, so
many conflicting statcments have bcen
made. A newspapcrman recently pointed
out, probably the day before yesterday,
that Atalji's bomb has produced more
confusion than fusion. This is not good
for our country. We should not divide
our country on the issuc of nuclcar
weapons. We must be fully prepared for
defence and this is not a party matter.
But 1 think this thing should not be Jeft
as vague, as one day it is said, we will
induct nuclear weapons, then the sccond
day you say therc is no change in the
policy. I heard the Prime Minister say the
other day in the other House that there is
no change in thesc policies. So, 1 think
we ought to know from the Prime Mins-
ter when he replies to the debate in this
House what exactly is our nuclear policy
I am not an expert. I think there should
be an informed dcbate in our country. |
would like to submit to those who talk
lightly of the induction of nuclear
weapons, that an effective nuclear deter-
rent requires a strong, a credible second
strike capability. Therefore, we ought to
be assured that before the Government
embarks on this venture, it sees to it that
all those implications and calculations,
domestic policy implications financial cal-
culations and foreign policy implications,
are fully rcalised by the Government. I
hope that, when the Prime Minster re-
plies to the debate, he will answer some
to these issues.

Sir, there is a small section in the
national agenda on foreign policy. 1 am
not going to comment on this. My es-
teecmed colleague, Shri Pranab Mukher-
jee, when he speaks, will deal with this
matter at greater length. But I do notice
a sentence in that part of the national
agenda. it talks about a generalized sys-
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tem of traiff prefercnces among develop-
ing countrics. So, this is a non-staricr.

I am sorry the BJP's advisors arc not
well-informed on international affairs. A
system of gencralized preferences among
devcloping countrics has existed for the
last 20 or 30 years. Over a period of time
it has become dysfunctional. I do not
belicve that you can flog this dead horse
to get much mileage. I sincerely hope
that the Gvoernment would have a fresh
look at this issue with an open mind.

1 am happy to note that the President
in his Address has ecxpressed concern
about the persistence of backwardncss in
certain parts of our country. But I do not
believe that by itself is enough. What is
proposed in the Address is not at all
adcquate. We know which are the back-
ward arcas. We also know what arc the
causes of backwardness. And, thereforfe,
mercly stating that a Commission will be
sct up io identify those areas, I think’ is a
time-honoured technique of the Gov-
crnment postponing action, When you
don’t want to take action. We want the
backward areas to develop and develop
at a faster pace and we know, for exam-
ple, that the north-eastern region of our
country feels isolated. States like Assam
are suffering due to a lot of unemploy-
ment and in the entirc north-eastern Reg-
ion there is unrest which is taken advan-
tage of by anti-national forces. You don’t
need an Commisssion to identify these
backward areas, What is necessary is a
credible strategy. There is plenty of work
in the Planning Commission and clse-
where in our Governemnt. 1 think Gov-
ernment should take timely action.

I recall that Shri Sivarman, a former
Cabinet Secretary and 8 Member of the
Planning Commission produced volumes
on the problems of backward area, on
idnetifying backward areas, on dealing
with those problems on a time-specific
basis. I had also appointed, when I wus
the Finance Minister, a Committee to
identify these backward areas for tax
purposes. You do not need any fresh
Commission to deal with the problem of

i
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backward arcas. The time has come to
act and wct quickly. In particular, the
problems of the North-Eastern Region
cannot, and do not, brook any further
delay. What is required is a structurcd
approach to provide both financial and
administrative resources for the deve-
lopment of the vital North-Eastern Reg-
ion of our country.

Mr. Chairman, Sir, there are scveral
passages in this Address which dcal with
the problem of social justice. But 1 think
these things-whether it is the National
Agenda, or, the President’s Address-are
mostly cliches. I say this with all respect
and with all humility. When you say ‘Our
aim is education for all' ‘Health for all’,
‘Employment for all’, ctc., 1 thnik these
are well-known national imperatives. The
real thing is to work out. Concrcte
strategies and progrommes. The question
is: how are we going to achicve these
objectives on a time-bound basis? What
strategic approach, what programmes, we
nced to get these objectives fulfilled? On
thesc points, both the National Agenda
and the President’s Address arc totally
silent.

Paragraph 15 says: “By synergising lcg-
al, executive and socictal efforts, the
Government will strive for rapid social,
cconomic and political empowerment and
uplift of the Scheduled Castes, Scheduled
Tribes, Backward Classes and
Minorities”. Generalities. On this particu-
iar section, I would like the Prime Minis-
ter, when he replies to the debate, to all
us as to what he is going to do with the
Minorities Commission. We heard before
that the Minorities Commission may be
abolished. Therefore, 1 would like to
hear from the Prime Minister, unambigu-
ously, his Gvoernment’s views on the
future of the Minorities Commission.

Similarly, in the area of tribal de-
velopemnt, we feel that there is need for
a separate Nationel Commission on Tri-
bal Arcas which should have 2 statutory
status. 1 would like to hear from the
Prime Minister what he thinks of this

Suggestion.
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In no paragraph, therc is any mention
about the necd for land reforms. 1 do
believe that there is a lot of unfinished
business. 1 hope this does not reflect the
class bias of the ruling party. But I do
believe sinccrely that there are many
unfinished items in the agenda on land
reforms and these need attending to.

We have, of course, the Scheduled
Caste component plans. We have tribal
developemnt programmes. But their
working nceds to be improved, nceds 1o
be streamlined, apart from giving them
more resources. I would like te hear from
the Prime Minister what hc proposes 10
do to streamline these components of the
national plans having to do with the
welfare  of Schdeuled Castes and
Scheduled Tribes.

I now come to the issue of the
economy. ] started by saying that the
Address docs not deal with the challenges
that our economy faces. What we find 10
day is that although the Address talks
about having a 78 per cent raic of
growth, we all know that the growth rate
has declined in the last one year. If you
want a growth rate of 7-8 per cent, you
need a strong, resurgent, growth in our
exports. But not a word is mentioned
about exports either in the so-called Na-
tional Agenda, or, in the President’s
Address. Let me say that whatever your
views on Swadeshi economics are, no
viable strategy of development of the
country is feasible unless you | have a
strong,  robust, export economy as its
foundation. No country in the world is
wholly self-sufficient. Everywhere, import
needs grow, in the wake of successful
development. Now, if you do not want

‘India to bedome an isolated country, it is

necessary that we think again as to what
has gone wrong with our exports in the
last cighteen months and how, working
together, we can recapture the dynamism
in Indis’s exports which was desplayed
between 1993-94 and 1995.96 when, in
each year, our exports, in dollar value,
recorded & growth rate of 20 3.00 P.M.
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per cent per annum. Sir, the President’s
Address talks in terms of raising the
national savings rate to 30 per ccnt. 1
wholehecartedly endorse this aspiration.
But how are we going to incrcasc the
national savings rate to 30% with the
public sector savings rate in our country
being almost zero, taking both the Centre
and the States together? Therc is no
viable strategy in which you can increase
the national savings rate to 30 per cent if
you do not talk about restructuring the
public sector to make the public sector a
vibrant instrument of our national polity
and to make the public sector a profit-
generating entity. If we had used the
public sector as an instrument of accum-
mulation, there would have been no nced
for foreign investment. And, if you really
do not want foreign investment, then, it
is obligatory that we must raisc the public
sector savings rate to the rate that pre-
vails in China and in other countries of
South-East Asia. Merely paying lip-sym-
pathy to self-reliance but doing nothing
for exports and doing nothing for prom-
oting savings, I think, is to be neither
here nor there.

The Address talks in terms of an in-
creased investment in infrastructure. I
wholeheartedly agrece. But this requires
major reforms in these Sector. For exam-
ple, Chavanji spoke this morning on the
problems of the power sector. If you are
not serious about economic reforms in
the power sector, we can say good-byc to
increased investment in the power scctor.
Without credible economic reforms,
problems of infrastructure will remain
unresolved.

I heard Shri Sunder Singh Bhandari say
that despite his reservation on foreign
investment he would welcome foreign
investment in infrastructure. Let me tcil
him: you may want it, but if you do not
have credible reforms in the power sec-
tor, if the State Electricity Boards con-
tinue to make losses year after after year,
if the National Theremal Power Corpora-
tion cannot collect its dues from the State
Electricity Boards and if the Coal India
cannot collect its dues from the State
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Elcctricity Boards, you have to say good-
byc to investment; whether public or
private, in infrastructurc, But not a word

-has been said abowut reforms that are

nceded to ensurc that infrastructure real-
lv gcts more investment, both public and
private. including foreign investment.

Sir, T do wish to suggest that there is
no passibility of India having year after
year a growth-rate of 7 to 8 per cent to
which the Address commits the Govern-
ment and on which I wholly agrec, unless
yos have credible rcforms of the fiscal
System, unless you have a strong commit-
ment to fiscal discipline, unless you have
a strong commitment to public sector
reforms and unless you have a strong
commitment to financial sector reforms.

What is the swadcshi economics that
the BJP talks about? In vain did I search
for an answer in the so-called Natjonal
Agenda. There is one sentence in the
President’s Address;

“India can ‘be and will be built by
Indians.” I heard Shri George fernades
saying, “Swadeshi is like patriotism.”
Does he mean to suggest that those who
differ with the BJP philosophy are unpat-
riotic? If that is so, that is a typical way
in which the fascist forces try to deal with
these questions. I may differ with the
BIP, but I am not going to accuse it of
being unpatriotic. They may be mis-
guided patriots, but I am not going to
question anybody’s patriotism. Thercfore,
for people like George Fernandes, to
equate a commitment to the BJP’s
economic policy as a commitment to
patriotism, I think, is an exercise of
cheap type of politics. 1 hope the Gov-
ernment will resist this.

But, in all sincerity, I want to know
what the swadeshi economics is which
they are talking about. I heard some
impoitant leaders in the BJP saying,
“Computer chips are welcome: potato
chips are not.” I also heard Balasaheb
Thackeray saying, I think, convincingly,
“This is allimpractical.” In practice, the
issues are not that simple. In real life, the
choice before this country must be made

©
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on the basis of national interest. Let
there be no difference on that point. We
should not do anything, which is not in
India’s national interest. On that there is
no difference of views between this side
and that side. But, what is in India’s
national interest? India’s national interest
cannot be limited to the interests of a few
lcading families in this country. India’s
national interest is the interest of our
industrialists, interest of our workers, in-
terst of our consumers, interest of our
farmers. If you look at all those things in
totality and then come to the conclusion
that we do not need foreign investment in
a particular area, I would be fully there
to support it. But, these vague statements
like computer chips versus potato chiips
are causing unnecessary confusion in
India and all over the world. In particu-
lar, if by potato chips you mean the food
processing industry, 1 would Jike to sub-
mit through you to the Government that
the food processing industry is a highly
technology intensive industry. It requires
the most modern technologies to realise
India’s immense potential to the full in
this vast area. A large part of India’s
farm produce rots before it reaches the
towns. And if we want to increase the
farmers’ welfare without putting an addi-
tional burden on the consumers in our
country, then we need a top class food
processing industry. That is the only way
in which urbanisation and industrialisa-
tion of India can go forward without
putting too much burden on farmers or
consumers. There, I feel, is the role for
modern technology. If you want foreign
investment, even though it may be in
consumer goods, you will create more
incomes for farmers, you will create more
jobs and you will also at the margine
strengthen India’s export efforts. So, the
choice has to be made on the basis of
careful Calculations. In real life sectors
are inter-linked. You cannot develop ag-
riculture, if you do not develop fertilisers.
You cannot make full use of the agricul-
tural potential, if you do not have mod-
ern transport system, if you do not have
modern pesticides and chemical indus-
tries. Therefore, ad hoc rules of thumb
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cannot be the guide-stone for making our
economic policy. For the sake of our
country, I would appeal to the BJP and
to the Government that they should be a
littie more careful when they usc these
expressions. I certainly would like to be
enlightened when ‘the Prime Minister
spcaks as to what is the Swadeshi
economics he is talking about. I hcard
him say on the television one day that it
will be for a better face of India. I wish
him good luck. We all want a better face
of India. He also said, quoting a state-
nment which I made in 1991, that we want
development with a human face. We are
al] for it. If by that he means that he
wants to build an India where there will
be one hundred per cent literacy, in
which our infant mortality rate would
decline to levels which prevail in Kerala,
we are all with him. But, if he is going to
use this logic of Swadeshi to reverse the
process of economic reforms and if he is
going to jack-up import duties recklessly,
we are not with him. There may be a
scope for adding here and there; there
may be a scope for rationalisation of
import duties, but not for wholesale in-
crese in import duties or in:port controls.

I am afraid you will be putting the
clock back. Let me tell you that if you do
that, India will suffer. You will not be
able to realise India’s developmental po-
tential; you will not be able to achieve
the 7 to 8 per cent rate of growth that
you talked about.

I read in the President's Address and
also in the National Agenda that we will
invest up to 60 per cent of Central Plan
resources in agriculture. There is also a
discrepancy between the President’s Ad-
dress and the National Agenda. The
President’s Address 1atks of 60 per cent
of Plan funds only for agriculture. The
Natioanal Agenda talks of 60 per cent for
agriculture, rural development and irriga-
tion. I do not want to go into semantics.
Let us assume \%z¢ you want to invest 60
per cent of these resources for agricul-
turc, rural devclopment and irrigation.
At the moment, roughtly 20 per cent of
the total plan--Central and States goes for
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this sector. What is your timcframe for
raising this 20 per ccnt to 60 per cent?
My own feeling is that if you implement
it in the next five years, there will be
nothing left for infrastructure, there will
be nothing left for cducation, there will
be nothing left for hcalth, there will be
nothing left for what you call be-rozgari
hatao. So, 1 would like the Prime Minis-
ter to clarify some of these issues. What-
ever is precise in this Address or in the
National Agenda, | found is very mis-
lcading. In the same way I heard the
Prime Minister saying on the tclevision
about one of his commitments. "I muke a
commitment to the people of India that
we will double food production in a
period of ten years.” Now, the logic of
compund interest, clementary arithmetic
tells us that if have to achieve this, then,
you must get year after year & compound
growth rate of 7 per cent in food produc-
tion. Now, our current rate of growth has
been 2.5 to 3 per cent. The Ninth Plan
talks or raising it 10'4.5 per cent. 1 agree
with that aspiration. But to say that you
have found some Alchemic formula of
raising the growth rate of agricultural
production, food production overnight
from 2.5 per cent, 3 per cent 10 7 per
cent is, I think, decciving the pcople of
India or displaying your own ignorance. |
sincerely hope when the Prime Minister
replies to the debate he will be kind
enough to cnlighten us on this matter
also.

1 would like to say a few words on
India’s attitude to international organisa-
tions. I think the BJP and some of its
leaders have been making statements
which if not checked in time can do
irreparable damage to India’s internation-
al interests. We arc a member of the
WTO and let me say India needs multila-
teral organisations. We are singly a8 weak
country. If we have to deal with the
United States bilaterally, where are we?
If we have to deal with Germany or the
European Union bilaterally, where are
we? But when we sit in a forum like the
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WTO, where a majority of the countries
are developing countries, we acquire
strength. Therefore, do not say or do not
do things which will weaken multilateral
organisations. A poor country needs the
rule of law in the international relations,
whether they are international economic
relations or international financial rela-
tions or international investment recla-
tions. The developing countrics nced
these multilateral organisations more than
the developed countries. The United
States does not nced the WTO. The
United States can twist the arm of any
country in thc world. We don’t want that
to happen. Therefore, we need multila-
teral organisations. Of course, many
times international organisations work
under terribic pressure of the developed
countries. We must mobilise all the re-
sources of the developing countries to
resist that pressure. But these arc the
fora which give us strength which othcr-
wise we lack. Therefore, through some
misunderstanding or for other some
rcason if you are going to lead this
country to a path where we will have
necdless confrontation with multilateral
organisations. 1 think, that would bc a
sad day for our country. Sir, 1 do belicve
that it is in the interest of development of
our science and technology that we
should have a2 first class protection for
intcllectual property rights. In the past
we have been only importers of technolo-
gy. therefore, we have bad a particular
view-point. Now that Indian science and
technology has developed, we have today
capabilities which can be used in Africa,
which can be used in the Middle East and
in many other countries. So, we have to
look at this whole thing in a wider
perspective. Therefore, if you don’t have
credible protection for intellectual prop-
erty rights in your own country, you arc
as discouraging the growth of science and
technology in your own country. There-
fore, 1 sincerely hope that the issue of
patents as well as the dispute that has
arisen between India and other countries
for the phasing out of import controls will
be resolved in an amicable manner with-
out confrontation, in a spirit that India is

&
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a meinbeor in pood standing ar the WTG
of course we must fight for our rights.
We must seck cooperation from other
developing covntries to stand crect when
something is dore which bhurts us. But |
think ¢ steengihen multilareral organisa-
stons 15 in India’s interest. Therelore, Sir,
I would Uke o hear fromy the Prime
Minisioy, when we replivs 1o this debate,
what 15 Tedia’s aititude on these maitas
of patents legislmion, phesing out of
quantitative impor | resiriction, mautiers
which have been pending for a long time,

Finally, Siz, ax ! said, the Address savs
nothing aboul how we are going fo revive
our economy. We all know  that
growth ratz of our country hos come
down to five per cenl as against seven per
cent for the last four o five years. We
know that our cxports growth rate has
declined. Tre growth rate has declined o
four to five par cemt. We know that
India's indusivial growth rate which was
12-14 per cent in 1995.-98 is now, prob-
ably, not more than 5.6 per cent. So, we
need a credible strategy to tackle tiis
#nmediate problem that Indic faces. In
vain do 1 search either in the Wauonal
Agenda or in the President’s Address any
hint as to how the Goverament is going
to tackle this issue. May be they have
been too busy winning the vote of confi-
dence. Wow that thev have won the vote
of confidenve, 1 hope the Prime
Miaister, when he replies to the debate,
will enlighten us about his Government's
thinking about how these national tasks
are going tu be addresscd. [ started by
saying that our party is commiticd (o
providing constructive cooperation in de-
aling  with  urgent national  issues.
Wheiher these are issucs of economic
development, whethet these are issues of
defence and forcign policies, whether
these arc issucs of social sector develop-
ment, we will approach them in the spirit
of constructive cooperation in the belicf
that India has to survive, Indiz has 1o
flourish. Parties are important. But thc
country is more impcriant. We will op-
pose: things which wo believe are against
our idedtogy. But the cauty comes first.

tha
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And it is obligatory on the part of the
Goverpment also to make a new begin-
ning. I know the National Agenda that
does not mention some very divisive is-
sucs which figured prominently in the
BIP Agenda. At lcast on surface, we
know that some of thosc things, they are
giving up. If it is a genuine change of
fieari, 1 welcome it. But if it is merely a
taciical retreat that they are shelving the
sgenda, the divisive agenda, for the time
being and until such time that they get a
majority by themselves, they are inviting
trouble for themsclves, they are inviting
trouble for the country as a whole. 1
fope in this matter, my fears arc mis-
placed. For the sake of our country, 1
sincercly hope that the BIP ard its Icad-
ers have had a change of heart and that is
what leadership is about-lcammg from
one’s mistakes, learning from experience.
We will have differences with Atalji, but
we do respect him; we regard him as a
great mational leader and I hope that he
will rise 10 the oceasion as a poet said:

gvnﬁs?iﬁ%ﬁ?m%mum
R A T Y N e v ae ¢

A JE W G Rw): gk W, e
% A W oW fan, Tad fag § e
YINE W ¢ e, 9§ o ot g
iy o e e @ & waw @ g @
o D dt R ow o RN oW W
wdlfm sufure dia @ &, B T @ o &
#15 foerfor da @ &, =) o @ @ 5 A
o dw @ 2 Rl 3o w R ¥ ek
Y W oW fF IR W T A A
@ A and W s s e @
g R 2, SU% 3T RS B IR 9w I3
# = avwEa A 0 9 q e win oy
B2 ol 3 fmw Fer T ogal 3 oA
shpmre ¥ fe %1 & ot mlea fig W
# =g Fe agm F 3 @ Wl wyu e R
BtohadommRATmmRy 13D
ol G5 F s ¥ BF T 1R TR e
T faafsm Q) ¥9 @ 39 fer-aw A
FWME 9 B 2 @ g a3, v
A W AR g st R i W W
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ga FAlfrwes ¥ vEds R & A Bw 3 g
Woama B srcedm wde fw oS 3
g & o & Wy oiw f dan faeed
=30 wleT TEEa & T B 1 v A
o o B @ W WG 39 IER & HAg A
a3 5 75 ame v 3RA 1@ T
wa v g g e & awha wwa
e AR dwea: R D e aed )
g B v 2§ e o 3 L (emEam)
s o e R, A o wdlag & ol
38w ada W s 2 fis faw feg dfse W
ugi dhep W 3, @ @ weh gan §, g
HY V% <9 e oy © o dem g R,
Tow W T et STy wide Om X
rmim SR s BE AN
odf @ 7 = N Te dn A Tl | ol
& g W} L (=mmaa)

R WA wed: wam B G o ma
o6 oW oI W, ang oW W %W
(meaws) wwa Wl o, B g fiy W
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of S g § o A e o B
MY WE WY (EmEAR)
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st 9% e A e wie 9w A T
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3% am 52, e I wie ) A A
T F TEAT [, IEHR T S 8
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R ¥ Ty fow il 3 @ T § W T we
® T m W et d ol g & woy S
g ome T % S wee ¥ fedR el
gatbm @ 8, o 3o 3 ¥ fog dam ¥, &
T ¥ fom we o w0 @ ¥ ok wifen
oW A e o ow ) ko w
v FE Jaeda G % ofte T @
uEd ) 36N AN I = B e W H,
25 fimre % ol feedl o w202 aPm S
R W W W ¥ A o gwedfa dnen &
qvx 3 Agu R dw & e weR ¥ g
eF AuE T e vpdf 3 aoaea
¥aa GF7 ®9 % °gw O af @@ W A P
A wifan T o w €1 wn owh I W
@ ¥ fag el st faamm fear & fae G
w9 vt o we @ ¥ odv o et g ¥
RN W OGRT § @ ¥ TR T WERR,
gl 9 maw ¥ R @ W) g™ N aw
T T S STRINE g3 IR A S
sier 8 9 & ok 3m T Y B o
ol @ oA o Wowwr e e
TR & A W Gd e gt 3w 9 A
Fe 27 .. (qAOH) ¥ WA T wE ¥ ¥
FF ma & [0 37 TN A F Q@ e
w ¢ 3k S TEE 6% w9 el st 3
T @A S dqm B (EEEM)
Madam, I am not yielding to them.
(Interruptions)...1 am nat yielding to
them, Madam.
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n$ zod wE o 9 9w @ ¢ v ) B
s0 & Tt Wt ¥ W W @ se TR
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Y forg waR @ aRfeEn ®) &, 34 T R
wmdan & Bt waew 3@ ¥ w s
ForeH W ¥ ot 3z TEUeE W R
& W 3w BN TEEE TR ¥ w9 am
Ryl @@ W ETw @ F
frg wft 2ot D fregee deu B Rifer
o oum w3 g W R Tl m oA
HFg R IEes T AR
M ¥ g T oM W oawEm =R

Ianawefa: S e @), a9 fEER 2 sk
a?

sft W WA 9w Rfe w1 oama o R
dfngs

THE DEPUTY CHAIRMAN: It is
because I have to divide the time among
the Members who have to speak.
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s g v g, § o A it w0
aigw & P Tl o % 5 i W wE E
g um oae ¢ frw X oww o B oER
Afga ¥ deofied o 18 wRAT el &
g ¥ R waa s | veedr, froer so adf
# g s R e g §, ww R |
ﬁw%uwaw«ﬁmgm%ﬁmm
waEe X Ay @ ol gl F fag end
e o @ ¥ g8 ¥ ol ot R, s A
ol F R omd R ek a9
e va dfoaEn % 89 Y B v 98w
TR TR, W WK W g TR
el @ 7 2, 8w wwr W s i R
wmer m g sa W ¥ § R@ 3
oy s B A Wy R 8 s e
a-an a8 B § 75 wRdy ool ¥ wpma ¥
R, 31 & ogf % frg o wm w § ok
e Tl e Y gen ¥ f el sl
®/ w9z & o el & & axfm F we
S 2 W 3

Wwosm § P Y e Tl o F
Ffaare ¥ @ s wgaly 99 w8
3w am Guw o @ W owd o R
T W oA W R B F e
arrEe w9 aa R T 8, 39 % 9 am
& Wnda W O iy 48 T Yerifg
g df ey To om fud fle @ &
fae falda W R ¥ el veeR @ ¥
afsrargey 9t 107 ¥ aifics wehgs @ oA I
I G¥d w1 ¢ 7R S Wi aew G W
i 337 wela O & afivee @ Ad an,
FER wefa ¥ afime & ufy B aE
@, IR @@ dn & Ius e F W) Bu
Hqd PR} B am R vl v el
sht o 3% fgs, e PRA Tem AR A
& S TEUES wEAm 2, W R s
3 Y ME WD WER GRER

marfi: o e g
P WO WO W fry w F S,
Tren?

'THE DEPUTY CHAIRMAN: Dr.
Biplab Dasgupta, you should speak in
Bengali.
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DR. BIPLAB DASGUPTA: West
Bengal if only an arrengemeny had besn
made for translation. Madam, this Pres
idential Address is a Constitutional fic-
tion. It is delivered by the President of
the couniry in a ceremony but i i
written by the Prime Minister of the
country and it incorporates all the maior
views znd the agenda of tiw Government
of the country. So what I am saying i
that when 1 say there are many pare
ihis speech which smiack of wnsineerity wr
is hypocritical or full of double-spesi, i
is not meant to be sddressed 1o the offtce
of the President or to the imlividus!
holding the position bul to the Goveine
ment of the country which iz nvnocre,
which is hypocritical and which is ‘uduelg-
ing in double-speak. Madaimn, yuuw will
recall when the speech was being reed in
the Central Hall, whenever there was &
reference to secularism in paragraph 7, 0
fighting corruption in paragraph & or
there were gems like the statement that
the Government rests on e foundation
of morslity and ethics, there was spoa-
tsneous outburst of derisive laughter in
the Central Hail. Why did the people
laugh? Why did the people not lsten 3o it
with respect? It was because this Govern
ment has lost credibility even before i
has taken office. Nobody believed that
the Goversunent is really interested in
fighting corruption. Nobody believes tha:
the Government has any view on public
‘morality which is why there was this
spontancous outburst of cynical and depi-
sive laughter. Madam, when | Jook ai the
speech, one of the statements which
strikes me is in paragraph and 1 thonk it is
a very interesting statement, * Parliamen-
tary arithmetic alone cannoi provide ihe
key to good povernance.” That is ahso-
jutely right. But I find that the arithmetic
has taken over the goverpance. Govemn-
ance has given way to perliamentary
arithmetic aad the way the BIP has done
it, 1 think it would make Machiaveili
proud. The way the TDP has been man-
oeuvred would make Machiavelli proud.
But has it done anything for the good
governance? We can see it immediately.

13

H
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You strike o bargain with TDX¥F. You
cbtain §2 votes bui wast has that done 1o
thae governaace of 2 particular space
which should remain snnamed? What hus
# dope 10 the particular space? 1 am not
naming it. Governance has been forsaken
for the sake of aithmetle. When we
think of coalition which is now in power,
5 shore anything to bind them together?
i5 it not an nnholy alliance, an wnprinci-
pled siliance where the pariners have
nothing in commaen among themselves? I
thiz was an allance beiween BJP and
Shiv Seon, I would uaderstand becauss
there will be o 1of an common between
DIV and Shiv Sena. {Jaierrupiong)

s e G W (FEel): srvet Rod
& T W R P . (ERUM)..

o e WWR e SR AR e
A amh o, @ owdl el wf?
vy, e, # oand v ¥ wRa e g
% are &F wat web i B uw § oo
s 2 (TEER) ...

B ey Fomw ¥ amal By owet
Y oam Bew W) L (BRGEY ... S8R T
AT .. (TEEETT L L.

oft wmove wets, e W ¥n A g HE
4 wufre o @R wf weEw o W
oo (EHRETY

Tl e, aht oy sy L (G-

4 v w

aree el M e g, ¥ % 7 W
L S (TR} ...

TitE DEPUTY CHAIRMAN: Pleased
st down. (Interruptions) Please, every-
body sit down, Marendra Mohanji, please
sit down. (Inierruptions) please. We are
discussing the Motion of Thanks op the
President’s Address. Let us discuss it with
some dignity. (Irerriptions) Sit down
oW,

st TTrem wenE wam AR e W sm
wed ¥, oW owwm W AR
.. (EmEu) ..
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Fawraf: e dWae L (ssEam)...
o PR - Y

oft “frioe W & ws wEam 3 A
. (SIEEIR) ... WIE 9 6 WO 48 q@ R
& 1 . (memw)...

ATRIR R wm el
g3u v T wem? .. (erEent)...

st wfim amme: e v %2 @
LR
THE DEPUTY CHAIRMAN: Please si
down. {Interruptivng) Please, 1ake your
seats. {[aterruptions) Pleass sit dows.
Otherwise, I am not going to allow any-
body io speak. (interruprions) Siv down.
(Interruptions; Please sit doww. {Insterrsip-
gons) Piease tzke your seats. | have 2
request, Jf- you have anything o say,
please address the Chair and net the
Members. But f you ave replying, then I
would put your name in the reply. If
anyone of you wants (0 reply ic whatever
they speak, please give your names and
vou will be aliowed to speak. But doa't
interrupt. It doesn't look mice. Neither
his speech will be completed, nor yours.
If you want that, it is very fine. {(faterrup-
tions) Nobody should interrupt.

st o Frem (werog): dem, d o
B W R e amwa

Jqmvafa: Ffw

off dorr fremm: dmm, & wed WA ¥
Fitswmarmr ffrddnd ad
e Wl amafees W wl w of A
§ feit 3 Rrde Tl fem, @ W w
o, 3 38 @ R T @ A F
&% e ¥ & Aman 37 T ¥ dw-dat § @
3k T ol o ow w b @ e
Wy §1 e, fmg 3 R owsde e
&2 ¥ R v & PR W W e
Rar | T e 8w b ().,

oft aefin ague: s f Rea @, W
# W A R W RE R R
W A ().

ot A A fww, B oaw e o g
W g I W oz U
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sogwarads: s 0w ool fm Soedy

oft orm s Gom, WS s der ¥R
= #Re owm s 4

yaaural: fust onz second Mg W
o W S § B v @ der ses ® oaan
o e sme f adeiery A ¥ A B2
O W ooret s e W &

I have bueen sitting here wuch longer
than aayune of you. So, ¥ can say that
vl ¥ @ sl &, ae Te Andt
2 8, W e d wew W, Wl I § wEw
i But if youw wani u meeningful
discussion, f you want to add something
t2 the debate, please listen. Naturally,
Biplalr Dasguptaji i3 not going to say
something which 8! of you will like. Nos
Narendra Mohanji and others are going
to say what the Congress will like. But
there should be some icierance.

THE MINISTER OF URBAN
DEVELOPMENT {SHERI RAM
JETHMALANI): Madam, whatever he
speaks, I always learn from him. Mobody
will interrept.

THE DEPUTY CHAIRMAN: Yes,
everybody should be gotting educated.

DE. BIiBLAR DASGUFTA: Thank
you, Madam. T have lost ten minutes and
1 hope you »ill not add that fo my nme.

THE DEPUTY CHAIRMAN: Crly if
you don’t speak something which causes
fireworks.

DR. BIPLAB DASGUPTA: Al thai I
was saying, Madam, was that the
coalition which has been struck is an
usholy coalition because thers is nathing
in common between the prsiners o bind
thern together. Now, have [ msde any
»iong statemeni?

SHRI NARBNDRA MOHAN: Yes, it
is 2 wrong statement. (Intersupiions}

THE DEPUTY CHAIRMAMN: Neo.
Please sit down. {Iaterrupticas)

Please sit down. ...{Interruptions)... 1
just now said, it is his viewpoint, He says
that yours is not a holy alliance. You can
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call their alliance whatever way you
like...(Interruptions)... What he is going
io speak...

SHRI JIBON ROY: You declare
yourself as a holy
alliance...(Intcrruptions)... .

DR. BIPLAB DASGUPTA: Madam,
as 1 mentioned...

THE DEPUTY CHAIRMAN:
Definitely he is going to speak what he
wanis to. Narendrz Mohanji spoke
whatever he wanted to speak. I was
objecting then alse saying, “Daoa’t
interrupt him.” But, if he feels that your
alliance "is not holy, then you answer
when you speak to get up and say, no, it
is holy. Finish it. ...(Interruptions)... This
is Parliament. Are you not 8 Member of
Parliamient? We are not in & classroom
with a bpeX where everybody is going to
read the same lesson. this is Parliament.
There is going to be debate. There are
going to be different viewpoints. You
should have- some toierance. you answer
what he is alleging here. You will have a
chance to reply to him.But, please dor’t

expect him to read out your bocok or you -

will read his book.

SHRI O.P. KOHLI: Madam, we
should be allowed to give a prompt reply.
THE DEPUTY CHAIRMAN: I
canmo!  permit a  prompt  reply.
...(Interruptions)...

THE MINISTER GF STATE IN THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI' R.K. KUMAR):

adam, can 1 have a word?

DEPUTY CHAIRMAN:
Whoever interrupts gets nothing.

SHRI R.K. KUMAR: Madam, would
you ask the hon. Member to yield for a
minute?

THE DEPUTY CHAIRMAN : Pleace
yie)d for the Minister.

‘SHRI R.K. KUMAR: Madam, he is
/p’ntitled to call this alliance by any name.
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But  the problem is the previous
Government  was @ post-pell  unholy
aifiance, and this is 3 pre-poll atlance.
The people bave voted for this
Guovernment.... (interruptions)...

SHRI BONM ROY: There is a
2OMMon
understanding.. (interruptions)...

SHRI NILOTPAL BASU: Madam, if
the Marliamentary Affairs Minister has tc
teach the business rules, I mear, anybody
can interpret it in anywey. That does not
mesn that he wiil have to get up. That is
what he is teaching..(Interruptions)...

DK. BIPLAB 3ASGUPTA: Madam,
am very surprised...

THE DEPURY CHAIRMAN: [ am
repeating it again, Definitely, he is not
going to speak what you like. So, have
tolerance and listen. I am sure what you
all speak is definitely not going to be
palatable to them. This iz our
Parliamentary debate. This is not a
classtogm. You ask a lawyer, Joes his
oppoment agree to what he suys?

SHRYI RAM JETHMALANI: They
would realise when they characterise
sometinng a5 unholy, that is the best
evidence ihat it is holy.

THE DEPUTY CHAIRMAN: Okay,
tine. Thar is betier. Now Dr. Biplab
Dasgua.

DR. BI'LAB DASGUPTA: Madam, I
am very surprised the Minister has now
made a very fine distinction between a
pre-poil alliance and a post-poll alliance.
Where is the pre-poll zlliance? Smi.
Lakshmi Parvathi was a partner of the
pre-poll alliance. What has happened to
Lakshmi Parvathi?

Bansi Lal was 2 member of the pre-poli
alilance. What has happened to poor
Bansi Lal? Let them not talk about pre
and post-poll alliances because they don’t
believe in all this. 1 have a certain name
for the BIP kind of politics — the
political economy of disposal goods, any
partner whoe cannot déliver for the BJP
can be discarded. Like wou discard a
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handkerchief, like you discard things
which arc dirty, you drop them; you find
new partners. This is the kind of alliance
which cannot remain stable. It cannot
remain for long. It is a fragile alliance
which bas really nothing to bind them
together. With the United Front, with all
these defaults and all these defects, there
are two things in common — secularism
and federalism. If there was an alliance
betwees the BJP and Shiv Senas, I could
understand. But, what is there to bind
the BII' with Ramakrishna Hegde, with
George Fernandes, with Jayalalitha, with
Mamata Banerjee? I don’t understand
this. So, I think this is an alliance which
is only for achieving power, for the lust
for power. It has no other basis. I
remember a pop song. Whern I was
young, there was a pop song by a
Swedish group called ABBA. There was
an interesting line in that song. Easy
come, easy go. Anything comes easy goes
easy. All thosec partners who have
gathered together have come easy and
they will also go easy. 1 feel sorry for the
partners of the BJP because the National
Agenda which tiie BJP has worked out, is
onloy for a year or two. After that the
BIP will go to elections and appeal to the
people and try to come back to power
alone. Only then will they find BJP's
agenda which is now hidden. So, Madam,
I would appeal to you to look into those
parts of the Presidential speech which

clearly show hollowness of the attitude. .

I remember, a few years back a BIP
member made one interesting statement
to me. His suggestion caused almost a
heart failure to me. I almost collapsed.
He said, there is something in common
between the BJP and the CPIM. 1 asked
him what is it that is common between
us. He made a number of points. He
said, both of us are cadrebased parties
and we believe in discipline. All right.
Both of us have 2 contempt for defectors.
Both of us have contempt for corrupt
people. He also said, both of us have an
ideology. ‘“You may not agree with our
ideology of Hindutva. You also have an
ideology. We both have devotion to our
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ideology and have loyalty.” What is
happening now? That was a few years
ago. Where is the BJP today?

1 remember in this House. We had
been  discussin telecommunications.
Some BJP members were with us. We
stalled the proceedings of the House for
severa! days. Congress friends were not
happy with us. Manmohan Singh was not
happy with us. 1 remember, the man,
who was the kingpin of the scandal
fought with telephone as the symbol,

and won the election. Now he is a great
friend of the BJP. He is in alliance. Now,
Ram has been forgotten and Sukh Ram
has taken over Ram. That is the position
of the BIP.

I remember the sugar scam. Here, in
this House, BJP members were with us
discussing the sugar scam. The man, who
is the kingpin of the sugar scam is now
with the BJP. How can you talk of moral
values? I remember, also, many of the
issues but I do not want to go into the
details. Let the BIP not talk of
consensus.

I have seen the Address by the
President. A lot of things have been said
about a national consensus. On page 7,
there is a reference to consensus on the
mode of governance. What are the issues
identified? Electoral reforms, Centre-
State relations, population policy,
reservation for women, water dispute,
environment; maybe, there is room for
discussion on these. But there should be
national consensus on 2-3 other very
inportant issues. One issue is about
defection. Can we not agree to one broad
rule that any person, a Member either of
Parliament or of an assembly, who leaves
his party, no matter what the reason is,
should resign from his position and
contest in the name of whatever party he
has joined? Why cannot there be a
consensus on this issue? What is there to
stop the BJP from not accepting this?
This is number one.

On corruption, we will-be willing to
bell the cat. Who will be doing this from
that side? On corruption, can we not take
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a decision in this House? Everything
cannot be in the Constitution. Not
everything can be in the rule book. Can
we not say that we will never take
corrupt people into our party or into our
alliance? Can we not afford a national
consensus on this?

On secularism or fedaralism, why
cannot we have a consensus, which
people will understand and which involve
certain policies which have something to
do with the welfare of the people? I find
in the President’s speech @ lot about
women. I am very surprised. There is
talk of gender disparity, free education of
women, reservation, bank development,
21} nice things. I cannot help thinking of
that person on the BJP benches who has
faked documents of divorce of his wife
and married has sweet-heart. That is his
business. A great champion of women is
now with the BJP. What have they done
with him? The court has declared that the
documents have been faked to get a
divorce. Being the champion of women
what has been done by the BJP for
women? That is the question. When you
lalk of women, have you done anythig to
stop sati? It is taking place in those
States, whether itds Rajasthan or Madhya
Pradesh or Uttar Pradesh, where BJP is
in a powerful position. these are the
Sates which have the highest number of
incidents of atrocities against women.
What have you done to stop these
atrocities? Why are there cases of bride-
burning? Why has Delhi, which is a small
State, the largest number of cases of
atrocitics against women? Why can't you
give good governance? Why have our
women come to this position? The same
is the case with the Scheduled Castes and
Scheduled Tribes. We find States where
there are atrocities against women there
are also atrocities against the Scheduled
Castes and Scheduled Tribes. These are
the States in which BJP has been
powerfu! for a long time. But nothing has
been done.

I also see in the Address a suggesticn
for reviewing the Constitution. Now why
hav. you 1o review the Constitution? The
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American Constitution was written in
1776. Is it right? ...(Interruptions)...
Have they restructured it? No. The
British have not changed it. What is there
for India to change its Constitution within
50 years? I do not know whether there is
any hidden agenda behind it. If the
change is to be suggested because BJP
wants to give more powers to the States,
more financial powers to the States, that
should be clearly spelt out. If it is for
proportional  representation, [ can
understand it. We may discuss it. If it is
to amend article 370 or to have the
presidential form of Government or to
amend the Preambie of the constitution
so that it does not include any reference
to socialisin or secularism, I would like to
be specific on this. You ennot ask the
august House to change the Conbstitetion
without knowing your mind, the mind of
the Government as to what it has in its
mind when it talks of changing the
Constitution of the country. If it is to
review article 370, we will certainly
oppose it. If it is with regard to the
Preamble cof the Constitution in order to
make it a non-secular State, we wili
certainly oppose it. If it is for more
powers to the States, we will consider it.
It it is for proportional representation, we
will discuss it. But there is nothing in the
Address which indicates how the mind of
the Government is working.

Similary, T would like to say something
about swadeshi. Dr. Manmohan Singh
has said a lot about it. I also do not
understand the term ‘swadeshi’. When we
were in the United Front, in my speeches
and in the speeches of Ashok Mitra, we
have been very critical of the economic
policy of the United Front. We have
made it clear in the House. We have not
said anything which is unknown to
anybody. We have made our point very
clear. When the BIP says swadeshi, what
does it mean? 1 have seen an article by
John Fernandes, I do not know whether
you have seen it, wherein he says
swadeshi means more compelitiveness.
What it means, I do not know. Now all
kinds of definitions for swadeshi are
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these. But, if swadeshi means some
aporoach  which  is  away  from
glebiakisation for self-reliance, for import
sabstituting  industrialisation, ste., that
should be clearly spelt out. But that is
not mentioned here. On the one hand,
you talk of swadeshi and on the other
hand two years ago when the 13-day
wonde: of the BJP Government was
there, they got the Enron psct revoked.
Thev weat v not for swadeshi but for
globalization. | was also 8 Member in the
jast Parliament. ¥ was a Member of the
Sranding Committee on Finance. The
question of insurance came. On the
insurance isswe, we poted that America
wenied india to open up the country.
india had been on the hit list of Super
301 for several years because the United
States wanted India to open up the
insurance sector. When we discussed in
the Sianding Committes, | am sorry to
say. not a single BJP Member opposed
giobalisation. We gave a note of dissent.
But the BJP did not. Now I understand
that the Prime Minister of the country is
getting phone calls from Mr. Clinton.
1 do not know what has traspired bet-
ween Mr. Clinton and Mr. Vajpayos.
But, one of the issues which is coming
up, on which I may be having differences
with Dr. Manmohan Singhji, is, the
W.T.O. issue. The W.T.O.’s membership
was taken by issuing an Ordinance. When
this Ordinance came, the #ntry conditions
have to...(interruptions)...

SHRI PRANAB MUKHERIJEE:
Madam, membership was pot taken
through any ordinance because membe:-
ship was not to be taken under any law
... (interruptions)... So, there is no ques-
tion of any Ordinance ...{interruptions)...

DR. BIPLAB DASGUIPTA: No. But
the entry conditions have to be fulfilled
to get exclusive marketing rights ...(inter-
ruptions)...

SHRI PFRANAB MUKHERIJEE:
Madam, that is a different issue. That is
in regard to the amendmeat to the Pa-

tent's Act ...(interruptions)... An ordic
nance can be issued only in relation to &
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iaw. Signing the W.T.O. agreement is an
cxzcutive act and as per the Constitution
of India, you do not require any legal
sanction.

DR. BIPLAB DASGUPTA: That is a
different thing ...(interruptions)... What 1
am saving is ...(inerruptions)...

SHRI PRANAB MUKHERJEE: That
is an amendment to the Patent Act of
1970 ... (interruptions)...

SHRi NARENDRA MOHAN: That
regired the ratification of the Pariiament
...{interruptions)...

DR. BIPLAB DASGUPTA: Madam
unless an Orzdinance is passed ...(inter-
ruprons)...

THE DEPUTY CHAIRMAN: My rul-
ing was thers on that. There was a
discussion when Mr. Mukherjee was the
Minister of Commerce. There was a dis-
cussion in the House. There was s de-
mand to reject this agreement which he
had signed in Marrakesh. There was 2
ruling, if you go back. Anything which
the Parliament does not have to retify, it
cannot reject. ...{interruptions)...

DR. BIPLLAB DASGUPTA: Madam, 1
am not questioning that. What T am
saying is, entry conditions were to be
fulfilled for getting the membership of
the W.T.O. by way of ordinance. Now
they are now longer fulfilled because the
Ordinance lapsed. Now, there is a
pressure from the W.T.O. The issue has
gone to the Disputes Settizment board.
America is putting a lot of pressure on
the Indian Government 10 bring it back.
There the concept of Swadeshi will be
tested. On the Patent issue, you were on
our side. We wanted to see whether the
patent issue is again brought back under
the pressure of the W.T.Q., under the
pressure of the U.S.A. and where the
B.J.P. stand on this issue would be the
ultimate test of whether they are really
believing in Swadeshi or mot.

Madam, two or thres major bssues I
would like to reisc. There are other

speakers who will spesk om other aspects.
1 do not intead to take their time. 1 will
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speak on two or three major issues.
Number one is, what is the concept of
India? It must be very clear. India, as a
State, as a polity, has two concepts. One
concept of th¢ B.J.P. as 1 understood
earlier, was a very clear concept. [ do not
-understand the current concept because
the original concept-of the B.J.P. was
summarised in an expression: Hindi, Hin-
du and Hindustan. What does it mean? It
means, India is only one nation with one
language, with onc religion and it did not
accept the plurality of the Indian states
...(interruptions)... Madam, what is this?
...(interruptions)...Yes. They do not ac-
cept the plurality of the Indian States
...(interruptions)... We took a decision
that India is a multi-cultural State, a
multi-national State, different States have
different cultures, different histories and
different languages with diversity which is
the essence of the Indian life. The B.J.P.
had a view, a highly centralised view, as
to what should be the language, what
should be the culture, what should be the
religion.

I did not agree wiih it but, I under-
stood It. Now, 1 find something which I
do not understand. In the President’s
Address, the B.J.P. has come out that all
18 languages would be considered as
official languages. A Commission would
be appointed for this purpose.

Is it like the Jain Commission, which
took seven Year to come to a conlusion?
By that time this Government will be
over. I do not think that the B.J.P.
believes in this. The B.J.P. does not
believe in having more than one centre
...(interruptions)...

The Minister of Law, Justic and Com-
pany Affairs: SHRI M. THAMBI
DURAI Tell me, what is wrong in giving
importance  to all the 18 languages as
official languages? Is there any thing
wrong in giving official status to all the 18
languages? ...(interruptions)...

SHRI PRANAB MUKHERJEE:
Madam, is he replying? ...(interrup-
tions)...
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SHRI M. THAMBI DURAI: Not rep-
lying. 1 am only saying that ...(interrup-
tions)...

THE DEPUTY CHAIRMAN: Mr.
Minister, you address the Chair.

SHRI M. THAMBI DURAI: Madam,
it is the aspiration of the people of every
State to have their language as an official

language of India. In our party also a -

resolution was adopted to accept Tamil
language as one of the official languages
...(interruptions)... Tt is a national lan-
guage ...(interruptions)... What is wrong
to have it by evolving some kind of a
procedure ...(interruptions)...

DR. BIPLAB DASGUPTA: Madam, I
am not talking about that ...(interrup-
tions)... Madam, I am not yielding to that
«.(interruptions)...
~ SHRI NILOTPAL BASU: Madam, he
is a Cabinet Minister. Is he replying on
behalf of the government? ...(Imterrup-
tons)...

SHRI PRANAB MUKHERIEE:
Madam, let me submit. Are we having a
new practice where an individual Minister
gets up while a Member is speaking and
...(Interruptions)... 1 can understand a
private Member getting up. But a
Cabinet Minister getting up and inter-
rupting a Member ...(Interruptions)... It
is absolutely uncalled for ...(Interrup-
tions)... it is absolutely uncalled for
..(Interruptions)...

SHRI M. THAMBI DURAI: Madam,
when the Member yields, only then I

. speak. he yielded, and that is why I

spoke ...(Interruptions)...

SHRI PRANAB MUKHERJEE: He is
inviting trouble for the new Government
...(Interruptions)...

THE DEPUTY CHAIRMAN: Actual-
ly, the hon. Minister has been a Presiding
Officer in the other House. I just wanted
to remind him of the rules. That is it.

It is much better that a comprehensive
reply fomes from the hon. Prime Minis-

ter. That is his prerogative, not the pre-

rogative of all the components of the

[
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Government. so, let the Prime Minister
answer what the view point of the Gov-
ernment is ...(Interruptions)...

SHRI M. THAMBI DURAI: he
yiclded. Then only I intervened.

DR. BIPLAB DASGUPTA: Madam, I
do not have any quarrct with anyonc. All
that 1 am saying is, the Minister probably
did not follow what is said ...(Jarerrup-
tions)... 1 was trying to point out the
contradictions in the position of the BIJP.
The BIP had a posiiton which it has
heid for many years. What I am saying is,
it is not new. “Hindi, Hindu, Hindustan™
has been their slogun for many years. |
want to know ...(Interruptions)

gt Jmraw AR e 9% e IR
T T FE L. (FIEUIR).. AW HeW €
R ¥ . (zmEEw)..

ot g fream: P wew Y T4 Fe 2
... (sTaEm) .. -

i A% Wgw: W wem A wE
... (SHEaF) ...

st ahedre FEeh: FFF v T R
5 1 W wW . (EENR)..

off STUET T YO HNE WS W@ W
P sm feded ¥ whe) .. (TEum).

DR. BIPLAB DASGUPTA: I am not
sure what is wrong in what 1 have said
...(Interruptions)... Are they saying that
now they are convinced that what they
were saying was wrong? ...(Interrup-
tions),..
]

THE DEPUTY CHAIRMAN: Will
you conclude or do you want to go on?

DR. BIPLAB DASGUPTA: Fifteen
minutes have been taken up by them.
What I am saying is this that there has to
be a national policy. There has to be a
clear understanding what the national
polity is all about. There is a lot of
confusion because for gaining short-term
political advantage, the BJP is making all
types of compromises in whcih the BJP
itself does not believe. The BJP had
certain centralised views of the Indian
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policy which 1 do not thingk agrees with
our understanding of the plural nature of
the Indian socicty, of the diversity of the
Indian conditions. This is the point that I
was making. Which is why 1 was saying,
the partners which the BJP has * , would
not stay with the BIJP because there is a
fundamental contradiction between their
position and the position of the BJP
...(Interruptions)...

& Wty Bem ds5 * v w1 R
fr & * sl v 31 ug i # 38 W=
afge .. (smauE). .

THE DEPUTY CHAIRMAN: That
word will not go.on record. Please ...(in-
terruptions)... 1 am sitting here. 1 would
not allow anything, which is not proper
to go on record. It has not gone on
record. Unfortunately, when all of you
speak [ cannot have that much voice
. {Interruptions)... It will not go on re-
cord .. (Interruptions)... 1t wili not go
one record ... {Interruptions)...

DR. BIPLAB DASGUPTA: Madam,
my last point is about the BiP’s concept
of secularism. What is secularism? That
has to be clearly understood.

Madam, my last point is, ...(Interrup-
tions) e~ .

THE DEPUTY CHAIRMAN: } am
sitting here. ...(Interruptions)... It has not
gone on record. Unfortunately, I do not
have that much voice as you people have.
(Interrupdians) It has not gone on record.
1 have already said it. (Interruptions)

SHR]I NARAIN PRASAD GUPTA:
Madam, he is a senior Member of the
House {Interruptions)

DR. BIPLAB DASGUPTA: Madam,
my last point is about the concept of
secularism. What is secularism? That
should be clearly understood. When the
BJP talks about secularism, what does it
mean? We should understand this,
Madam.

In the West, there is a certain concept
of secularism. What is that? When, in

*Expunged as ordered by the Chair.
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England, or, in France, they adopted
secularism, nobody pressurised them to
adopt it. But they found that if State and
religion are mixed up, it is neither good
for the state, ncr good for the religion.
What is the position? If somebody wants
to practise religion, lst him practise it at
home. Let him go to the mosque. Let
him go to the church. Let him go to the
temple. But the State should be governed
only by the rule of law. This means,
everyone would be equal in the eye of
the State. That is the simple understand-
ing of secularism as we sce it in the West.

AS the West adopted this concept of
secularism, it prospered. Because they
adopted it, they introduced the concept
of rationalism. The age of reason, re-
naissance, has come because cne can
dissect, analyse and examine the clements
of nature in terms of scientific attitude. &
has come because the State is not con-
trolled by religious views. Religion has its
owa autonomy. The State has its own
autonomy.

What do you find in India? Here, on
the one hand, there is an attempt by the
BJP to mix wp the two. There is an
attempt to impose religion and tc take
away the concept of rationalism. {Inser-
ruptions) 1 am giving examples. Don't
stiout. (Imterruptions) Please listen to me.
(Interruptions) What is the answere you
are giving to this? (Interruptions) When
the question came up, what answer did
you give? When you say that Babri Mas-
jid was ram Janma Bhoomi, what is the
proof? In Ramayana, is there any refer-
ence to this? In Ramayana, is there any
diagram to indicate that Rama was born
in that particular place? There is mo
proof. There is no documentary cvidence.
What is your answer? You say that i is
your bhavana. You say that it is your
viswas. (Interruptions)

st ATRW YWR YA w9 e R
(Eam)  aER W@ o dem whd
.. (STERT)
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DR. BIPLAB DASGUPTA: What I
am saying is this. No question of authen-
tication. No question of archaeology. It is
only your bhavaha It is only your
viswas. You say: ‘It is our belief. What-
ever we believe is right’. This is not =
Twenty-first Century concept. it is 2
Fourieenth Century concept. It has no
place in the modern society.

bMadam, they talk about the Hindu
religion. But even the Hindu religion
they have interpreted it in a way which
has nothing to do with the Hindu relig-
ion. I came from Bengal. We had
Ramakrishna Paramahamsa Deva. he was
a great religious figure. (Interruptions)
Please listen to me, What did Ramakrish-
na Paramahamsa Deva say? (Interrup-
tions

st T FER Al ANE TN AR §F
¢ aen § fm ... (amam)
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DR. BIPLAB DASGUPTA: Madam,
Ramakrishna Paramahamsa Deva became
a Muslim. He came a Muslim. He started
saying: ‘Allah, Allah’, He started offering
Namaj. (Interruptions) This went on for
ten days. Then, he became a Christian.
He started talking about jesus and all
that. This went on for a few days. Then,
be practised some other religions. Even-
tually, he came up with a statement
which is very interesting. He said:

U st gsm-wl

It means: ‘There are as many ways as
there are viows’. There is no uniform
coocept of religion is Hinduism also.

We bad another agreat saint, Swami
Vivekanands. (/nserruptions) You talk
about Vivekananda. Omce, some cowe
protagonists came to Swami Vivekanan-
da. They went to him to seek his help.
They told him: ‘We want to protect cows;
please help us'. (Interruprions) Swami
vivekananda told them: ‘I am all infavour
of protecting cows’. (Interruptions)
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DR. BIPLAB DASGUPTA: They do
not want to listen to me. (interruptions)
What did Swami Vivekahanda say?
{Interruptions)

THE DEFUTY CHAIRMAN: Why
don’t you allow him to speek? Hz has got
his own views. He has goi every right o
say whatever he likes to say.
(Intervuptions) ¥ 376 wce Ta Y| 49
w®F YEa AR (WAus)

DR. BIPLAD DASGUPTA: 1 do not
want to say what they wasnt rae tc say.
Swami Vivekananda was approached by
the anti-cow-slaughter group. They came
to Swamiji and said, “We want your
support to save the cow.” Swamiji zaid,
“j am all im favour of it. But whers do
you come from?' They iold Swamiji
where they came from. Swamiji szid, *1
have heard that herewas famine in the
ares. Have you done anything about it?"”
Then’ this group said, *“No, Sir. We
specialise in cows and not in human
beings.” then, Swamiji said, “If you are
interested only in cows and not in human
beings, T am not interest in that. There is
drought. You can go.” Then, they said,
“We are the children of cow.” Swamiji
sgid, “I understood who your mother was
by the way you spoke.™ What I am
saying is that Swamiii was z national
person. Now, there are differences.

SHRI RAM JETHMALANI: Explain
the story again,

DR. BIPLAB DAS GUPTA: No, if
you do not understand, I do not want to
say anything. All that I am saying is this.
(Interruptions)

What they say has nothing to do with
Hinduism. Hinduism is not a highly
centralised religion. Hinduism is diferent
in diferent pars of the
country.(Interruptions)

THE DEPUTY CHAIRMAN: Please
let him finish.
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DR. BILAB DASGUPTA: They have
no right to impose a unilateral,
centralised concept of Hinduism on the
rest of the country. What the BIP says is
not Hinduism. They have got only 20 to
25% votes. Hinduism is not what the
Vishwa Hindu Parishad says. Hinduism is
what is practised in different parts of the
country in different ways. Now they are
trying to change the charactes of
Hinduism also. When they talk of
Hindutva, it has nothing to do with the
Hindu religion as undersiood in this
Country.

Madam, what I am saying is that the
BJP is hiding its real stand. For the time
being the BJP is not in a position to bring
it to the fore. When they bring it to the
fore, they wili divide the country and
destroy the country, and we cannot allow
thzm to destroy the couatry.

i appeal to all the Members not to
support the BJP and to reject this
Address.

Thank you very much.

SHRI RAM JETHMAI.ANIL: Madam,
may 1 speak?

THE DEPUTY CHAIRMAN: Do you
want to intervene? you cannot. If the
Government wants to respond, it will go
against the time of the Government.

SHRI RAM JETHMALANL: Yes, of
course, it will go sgainst the time of the
Government, sure.

Madam, .l am taking this time only out
of respect for my very, very dear friend,
Dr.  Biplab Dasgupta. That a
distinguished intellectual like him should
grossly misunderstand the BIP’s attitude
to the Constitution is a little surprising.
All that the National Agenda says is that
there will be a Commission to review the
Constitution in the light of experience
and to make sunitable recommendations.
Speaking for myself, and I hope I am
sucaking for e entite party and the
CGovernment —I am a student, a
respectful student of Dr. Ambedkar—I
consider the Constitution a sacred
document and so does this Government.
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We do not easily tinker with the
document. You have treated the
document in the past with scant respect.
In 50 years you have given to it the
reverence which is probably owed to the
Cattle Trespass Act or the Municipal
Corporation Act. In 50 years you have
amended it nearly a hundered times. We
do not accept that the Constitution of
India is such a trivial document that it
should be tinkered with lightly.

Then, there was the Kesavanand
Bharati  doctrine: No  process of
amendment, even if you have a two-
thirds majority, even if you have a
complete mjority, even if you are
unanimous, can alter the basic features of
the Constituntion. If the basic features of
the Constitution cannot be altered by
both the Houses unanimously, surely you
do not expect that the BIP, with the kind
of thin majority that it has, is unilaterally
going to tinker with the Constitution.
Why should not the Constitution be
reviewed? There might be some flaws,
some lacunae, which 50 years of
experience might have disclosed. the
Commission will look into them and
make a Report. The report wili
ultimately become the property of the
whole House. We will consider it. And if
we are all agreed, some Constitutional
amendments we might go into, provided
we muster a two-thirds majority. Mr.
Biplab, be sure, if you do not support the
Constitutional amendment, it cannot go
through the House.

You talked of defections. You said why
can't the BJP coopcrate? Surcly, when
the Commission looks into this problem,
they will also look at the Tenth Schedule
and the manncr in which it has worked so
far. The Tenth Schedule, according to
me, is a terribly flawed Constitutional
Amcndment. The theory of the Tenth
Schedule is if one person does something,
it is immoral and wrong, but if a group of
conspirators are there, the immoral things
suddenly becomes moral. According to
me, the Tenth Schedule requires to be
looked at again in the light of the manner
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it has worked for the last 50 years. It you
make this kind of & propasal to the
Commission, :h: Commission  will
consider it. Be sure thut you would get
all the respect that you commnd in the
House and we will lock into this matter.
Ard if you say that a person, who docs
not support this party or who just went
o greener pasturcs, must resign, the
Commission will consider it and we will
all consider it in this House again. So,
please don’t be alarmed. the BJP has
great respect for the Constitution and it
will not allow it to be tinkered with in the
manner in which it has been tinkered
with for the last 50 years.

Well, you talked of.......

SHRI PRANAB MUKHERIEE:
Mr. Minister, would you yicid for a
minute? Madam, [ would likc to have a
direction from you and also from the
Government. It is very welcome if the
Minister intercvencs as another Ministcr
was trying to intervene carlier. We have
no problem, if the Minister intercvenes,
if thcy want to make certain points. It is
for the Government to decide. But, as we
undcrstand, the practice of this House
has been this and this tyse of improptu
intcreventions by Ministers, we have not
seen, at leat during my experience.
During the dcbate on the President's
Address, the Government used to field
certain - Ministers, who made  certatn
points, They can surely make certain
points. The time which they are given, to
be more precise, must be given from out
of the time of the Government parties.

lcasc ensure that the time consumed by
the Ministrers is from out of the
Governments time.

SHRI RAM JETHMALANI: But, I
have also been in the House at least for
the last 10 or 12 ycars. I have found that
Ministers on small points were permitted
these intereventions. There had becn noe
rule or practice, which prohibitcd them.

THE DEPUTY  'CHAIRMAN:
Mr. Jethmalani, will you please take your
seat? I have to make a point clear.
Ministers can make itervention. 1 said

s
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that you can make intervention. That is
why I wanted to clarify if you wecre
making an intervention in between. So,
definitcly the time will comc from the
Government side. That is what 1 was
trying to ask the Minister for
Parliamentary affairs. Because 1 do not
know how we are going to finish today's
list. Today’s list is not complete. There
are political parties which have got their
time. They would not be able to finish it
today. Their names are there for today.
Even from he ruling party’s side only two
Members spoke. So, if you are bricf, it
will be nice.

SHRI RAM JETMALANI: Madam, 1
will not take more then two minuters, 1
wanted to cut short the debate so that
there is no misunderstanding where the
Government stands,

You objccted very scriously to what
the Law Minister said about languages.
Language is a part of culture and there is
a Constitutional provision which says that
every cultural group has a right to
strengthen its culture. Culture includcs
language. If there is a legitimate
aspiration in some papt of the country
that the language—and not one language,
but al languages—nceds to flourish a
littlc morc, surely you cannot quarrel
with  the aspirations.  (Inierruptions)
Ultimately our attitude to language is laid
down in the Constitution as it exists and
it is laid down in the Official Languages
Act. That is a picce of legislation. Now,
if any change has to come about, it will
come about again cither by a
Constitutional amendment or by at least
a majority in both the Houses. So, the
matter will bc dcbated after some
proposals are prccisely formulated. You
need not have any kind of apprehensions
of imaginery character that the BJP is out
to foist 16 or 18 or 20 languages. You
yourself all the time said, we arc proud,
it is multilingual country. If you say, why
should not thc people spcaking a
particular language want
both...(Interruptions)
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DR. BIPLAB DASGUPTA: I have no
point to make about the Sixteen language
issuc. He misunderstood my point about
language. The question is it is in contrast
with the stand of the BJP all these yeaps.
What was the earlier stand of the BJP on
this issue?

SHRI RAM JETHMALANI:
Mr. Biplab, I have no scrious difference
about the Unior List. You are only
trying to makc a verbal point which is not
required to be made in this House. Let
us make a very scrious point because this
is nothing about which we arc fighting.

THE DEPUTY CHAIRMAN:
Mr. Jethmalani, if it is going to bccome
our debate, when should 1 call the names
of other Mcmbers are in the list?

SHRI NILOTPAL BASU: Madam, I
scek a clarification from you.

THE DEPUTY CHAIRMAN: No
clarification.

SHRI NILOTPAL BASU: This is
regarding a structured debate.

THE DEPUTY CHAIRMAN: Well, 1
am asking him to conclude.

SHRI NILOTPAL BASU: Madam, I
want to seeck a clarification on the
structured debate.

SHRI RAM JETHMALANI: Madam,
onc last sentence. If the BJP has cver
said that we are one nation, then, I think
the BJP should be proud of it, all of us
should be proud of it. If the BJP says
that India is one nation, then, India is
one nation and it will remain as one
nation. ...(Interruptions)...

SHRI NILOTPAL BASU: Madam, I
want to seck a clarification.
...(Interruptions). ..

THE DEPUTY CHAIRMAN: Mr.
Narcndra Mohan, please sit down. Now,
you are not in the Opposition. Plcase
take your secat.

SHRI NILOTPAL BASU: Madam,
regarding the  business  procedure,
henceforth if a member makes any point
and if the Minister does not agree with it,
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he will get wup and clarify the
Government’s point of view, the debate
will go on like this. It means a structured
" debate on a particular subject and then
converting it into a questioh hour. My
question is about structuring of the
debate.

THE DEPUTY CHAIRMAN: Okay.
It should not be like this. That is why I
told Mr. Jethmalani in the beginning
itself whether he was going to make an
intervention  on behalf of  the
Government. He said, yes. That will
become a part of the Government’s
reply, not an intervention by the Minister
on the spot. Do you understand?

Now, I weuld request the Government
to have a comprehensive reply at the end
of the debate because there will be many
points on which they may not agree.
....(Interruptions)... Mr. jethmalani, if
you think that'by your explanation some
member is not going to mention it,
then, you have a wishful thinking.

SHRI RAM JETHMALANI: 1 have
explained because they should not
misunderstand us.

THE DEPUTY CHAIRMAN: They
will definitely make their viewpoint which
they have in their mind. So, it will be
better if the reply is given at the end of
the debate which has some meaning.
Otherwise, it will go on like this.

SHRI SANATAN BISI: Madam, 1 was
submitting regarding some contradiction
on secularism made by the present
Government. The other thing was about
poverty alleviation programme. The third
thing was about the causes of the mid-
term poll. Madam, I would like to draw
the attention of the House to the Address
of the President delivered to the
Parliament on 2.4.1996. In that Address
there was nothing about secularism, not a
single word was stated about secularism.
But in the President’s Address delivered
on the 25th March, 1998, in paragraph 7
it has been said, “Secularism is integral to
India’s traditions. My Government is
unequivocally committed to upholding
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our secular values.” So, my question is:
What made the present Government to
come forward with such a statement,
“Secularism is integral to India’s
traditions........ ” So far as the
Constitution is concerned, secularism has
been completely defined in the Preamble
as well as in article 25. In the earlier
Address it was not there, but now I am
astonished to find such a statement in the
present Address. Generally it has been
treated as a hidden agenda.

The other thing we
discussing is about the poverty alleviation
programmes. So far as poverty alleviation
programmes are concerned, it is a State
subject. These programmes are being
monitored by the Panchayat Samitis after
their constitution. 1 would like to know
from the Government what they are
going to do if these poverty alleviation
programmes are not going to be
implemented properly. The third thing I
would like to submit is so far as the
causes of summons are. concerned, as
stipulated under Article 87. In pargaraph
3 of the Address, they have mentioned
‘mid-term election’. Why was a mid-term
election held? What were the causes
thereof?

These are the three paints on which 1
seek clarifications from the hon. Prime
Minister.

Thank you, Madam.

THE DEPUTY CHAIRMAN: That is
all?

SHRI SANATAN BISI: Yes, Madam.

THE DEPUTY CHAIRMAN: 1 wish
that everybody should follow him.

SHRI SANATAN BISI: Madam, we
have got three more persons.

THE DEPUTY CHAIRMAN: He is
always very disciplined. Now, Shrimati
margaret Alva.

SHRIMATI MARGARET ALVA
(Karnataka): Madam Deputy
Chairperson, we are with the President’s
Address which has been presented after a

have been™
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new verdict, In fact, in the last about
four years, this is the third President’s
Address which we are discussing from a
ncw Government. Everyone is telling us
that the verdict of the people has been
respccted and thosc of us on this side
have no business to tamper with the
verdict of the people. Madam, 1 would
like to ask on what basis is the verdict
analysed? If you look at the percentage
of votes cast, the Congress, by itself, got
25.81 per cent of the votes polled
whereas the BIP, on its own, got 25.34
per cent of thc votes polled. As far as
perccntages are concerned, the Congress
did get morc than the BJP did. It is true
that you—I mean the BJP—went round
and had allies in cvery State in order that
you may get a foothold. And based on
the popularity of those local partics, you
today claim that you have more
scats—249 with your allies. We had very
few allies, We¢ have 166 without allics
because we did not go for these kind of
alliances. At least the United Front,
having learnt from its cxperience, went to
the polls with a common manifesto. They
decided, after their experience, that they
had to go with something to present as a
common manifesto; which you did not
think was necessary. So, you actually
fought on differcnt manifestos, came
together and today claim that they were
prewpoll allics. In fact, thery were more
seat adjustments than alliances because
you did not have a common manifesto.
But that aside, 1 agree that you have had
to make compromises, you have had to
give up a lot of what you talked about in
the campaigns and you have, therefore,
had 1o form a Government of
compromises and alliances of compulsion.
Somcbody has just said that they were all
pre-poll alliances. Well, 1 suppose the
TDP was with you before. 1 may be
wrong with the facts. But you scem to
claim that all of them werce with you even
before? Both Bansi Lal and Chautala
were with you before the clections? 1
mcan the way you are going on is as if
they were all with you all along and
nothing has changed after the elections.
But that aside, I am particularly glad that
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this kind of an ‘alliance Government’ -of
BIJP has been formed for the simple
reason that what the pcople could not
compel them to do, the political partics
which are sitting with them today
compelled them. to do. In fact, I must
say, many of us were afraid that if a
purely-BJP Government came, what their
programme would be, what the
repercussions would be. It is not because
we have no faith in individuals. All of
you are our friends for whom we have
great respect, particylarly Mr. Vajpayee.
But the manifesto did set before the
nation certain priorities which did worry
many of us in the country, whether it was
the question of your definition of
Hindutva, whether it was your
commitment to Kashi and Mathura, the
building of the temple at
Ayodhya—issues which were going to
lead to divisions; to bloodbath and to
absolute instability in the country. These
items of your agenda wcre not going to
be universally accepted and there was
going to be trouble. And therefore, I am
glad, that thanks to those so-called
alliances and compromises and consensus
which you were compelled to enter into
in order to form a Government, they
have been shetved. I am not talking of a
stable Government. 1
am talking of forming a Government.
I am glad that many of these issues, as
you have repeatedly said, have been kept
aside for the present. Mr. Bhandari is not
here. We were in a debate recently. We
were in a discussion with others.
Everyone of them has made one point
clear. “This we say as the basic priority
of our manifesto as far as the B.J.P. is
conicerned. They are our priorities as far
4s our agenda for the party is concerned.
But in Government, we will follow this
agreed programme. What the party does,
what the party’s priorities are, the
Government has nothing to do with
them. The Government will follw the
Common Programme.” In fact, I object
to calling it a ‘national agenda® bccause
this is net the national agenda. It is the
agenda of the Government, of the
Coalition. You should call it the
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‘coalition agenda’ because it does not
become a national agenda. All the same,
you have still repeatedly reiterated that
those items are still your priorities as far
as you are concerned. But for the
prescnt, because of the alliance, they will
not become Govgrnment priorities
overnight. One of those who have had
discussion with us said: “We cannot stop
our party cadres or the V.H.P. from
doing things. As long as the Government
docs not do it, we are not responsible.”

I TR e R ¥ A o oW W
W FS WO TR e

“The law will take its course”. Like
they sent Kalyan Singh to jail for one
day. But they have repcatedly said that
they have not given up their agenda.
Their agenda stands. But because of
compromises in the Government, they
have set it asidc as far as the
Government is concerned.

Madam, we are today here fifty years
after frcedom. Mr. Jethmalani, who was
present  in  the House, has just
disappeared. He made a very interesting
intervention. He spoke about the
Constitution Commission. [ was also
going to raise this issue. He said that it is
very neccssary for us to review the
Constitution. If that is the general
opinion in the country, then we have to
have a Constituent Assembly. Let us
forget Parliament, call for a Constitucnt
Asscmbly, sit together for three years or
five yecars and have a National
Government or whatever it is and set up
a Constitucnt Assembly, to go into it.
But one Government, that too a
Government which has, [ think, seven
partics in that Govcrnment, which are
onc-member partics; others, who have
five Mecmbers, three Mcmbers, sitting
together and saying: “We fecl that the
Constitution must be rccast or needs to
be looked at”, creates a feeling that you
are literally running even before you have
begun to settle down. The Constitution
Commission jis going to consist of whom?
Who is going to select them? From where
are the people going to come? Are they
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going to come from a national consensus,
by voting, by electing them or will you
just handpick people who suit your
thinking and put them on a Commission
and say: FHTR | X 31 TR §?2 These
are not issues which can be treated
lightly. The fundamental features of the
Constitution have becn spoken about.
There are basic issflcs which just cannot
be settled by a Commission however
much you may want it. But what is more
important today is the question which we
have discussed so much. We have seen
from experience the need for clectoral
reforms. We have talked about it; we

have reports, we have come to a
consensus on electoral reforms to
strengthen the democratic institutions.

What is happening today? How much
faith do the people have in the electoral
process? We have seen the interviews on
television. We have-seen the discussion.
What is the Common voter’s perception
of the people they elect, of the process
by which elections are actually
conducted? Do all sections of the people
feel confident that the processes are
correct and that they are happy with what
happens. Madam-——the violencg that goes
with it in some States, the threats, the
fear in the minds of the people to cast
their vote, money power and the
criminals behind the electoral process?
We have had so many discussions on the
TV. Names of candidates of the B.J.P.
with criminal records put up for elections
this time were taken. We have all talked
about fighting the criminalization of
politics. How many of your candidates
had criminal cases in courts? It is true,
the argument is: S a6 IFH H

Flam 7@ & & mm gw 9 e #)

That is the criterion being used, but in
the process people arc getting elected in
spitc  of being on bail, bccoming
Ministers, being rehabilitated yct this
House has seen dcbate after debate on
fighting criminalisation! How many
parties, I would ask, among you have
rcally taken steps to see that thesc pcople
arc not given tickets? W have the lists.
They have been documented on the
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cover-pages of magazines. But you say,
well, it is a part of the electoral game and
we are. fighting criminalisation!

Madam, I must congratulate the
Elcction Commission; they have over the
years tried to take stcps to ensure certain
systems and a certain fair-play. But, after
we passed the Anti-Defection Law with
great hope, with great faith, what have
we done with the loopholes that have
come to light? I am not criticising any
particular presiding officer. The
provisions arc misused to suit the ruling
parties, the way the decisions arc given,
delayed for three months, six months till
a whole Government has becen
established, re-established, and so on and
so forth, and then we are told, “We will
go to court now to fight it!”, the whole

system Of defections is St el IER A &
Fo A TH A A3 A = A dar Q)
B & W TN

I am not talking of any individual party
or individual. I am talking of the system,
and 1 think what we need to give
attention to immediately is the law. It
was passed when I was the Parliamentary
Affairs Minister; we were all part of it.
The Rajiv Gandhi Government, With
great hopes and aspirations Passed it, At
that time when we had pointed out the
loopholes, all the parties said, “Let it
work for some time. We will see the
loopholes, we will plug them later and we
will come out well after our experience.”
1 think, now we have had enough
experience, of 10 or 15 years. Let us see
how these loopholes can be plugged first
so that the Defection Law does not
become a jokc. Nothing has been said
about it in the President’s Address, but I
think that is the basic issue with which we
have to, deal loday.

Madam, another thing which worries
many of us is making regional agendas
our national priorities. 1 come from
Karnataka. Some others also come from
there. We have our local priorities. We
have our local interests and we, the
reprcsentatives of the peopie, are here to
represent their point of view, but to
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make regional agendas national priorities
is something that bothers us. Onc man
controlling 12 Members can dictate terms
to the Primc Minister and to the Central
Government! He can keep them on their
knces. Somebody who has, on local
issues, won five, four, three seats,
becomes-a king maker! He dictates terms
to tht Prime Minister! 1 am not against
having very powerful local leaders; it is
very important, but when the regional
parities  fight elections on regional
agendas and then begin to say, the
Central Government must run as per the
regional priorities of each small group,
then you have the threat of your national
view, your national vision and
your national priorities getting
croded. Don't misunderstand me. 1 am
not saying regional parties are not
important, but I think if you are talking
about national elections, we will have to
agree that the definitions of national
parties are mutually accepted and only
national parties are allowed to contest for
national election; and regional and local
parties for assembly elections. Let us get
the definitions of national parties: You
must contest in five States? You must
have a broader agenda etc. Let us have a
definition agreed on; that should be a
part of the electoral reforms so that just
one small State with small issues which
are totally local, does not dictate terms to
the Central Government.

Madam, we have talked so much about
corruption. 1 do not want to go into this
issue. The Lok Pal Bill drafted by
consensus is ready, is pending, supposed
to be passed. Our Government
completed it. The BJP has raised the
issue of corruption. The Bill was recady.
But the BIJP at that time said in
writing—Mr. Jaswant Singh’s letter is on
the file—"“This Government has no
business to come with it. You are at the
last stage of your Government. After the
elections the new Government should do
it.” Two new Governments came. But
they were not able to pass it by
consensus. It is still there. The Law
Minister is here. Plcase see to it that you
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pass it. You have made a commitment in
your programme which the Prime
Minister has announced. We had also
agrecd to pass it at that time. You make
it your priority. Please pass it.. But this
House, Madam, was held to ransom for
ten days by all our great friends here
saying “Sukh Ram hatao”. §&@ T H

w3, 13 A w39 I =

We said, “Let the courts look into it. Let
us have a commission.” They said, “No.
Till he goes out. So long as he remains,
therc is no question ...." (lnterruptions)
Today he becomes their Deputy Chief
Minister in Himachal Pradesh.
(Interruption)... Today he becomes their
Deputy Chief Minister and they bring his
son to the Rajya Sabha. To reward the
father and son who have go arrested in
corruption charges. & Wl % 5 T
N whefves &, 8 S @  fe o A 3
7 AR W Am &, FW W § 39 R

o o o 2 A o e w-ws 3, W
T §E BTN § WA s dern ol WA
§ N T F o a, e ik wR,
I o9 WE W A H @ 2 o @ T
49w ¢ 5 T~ fed I fufver 38 TR,
o ¥ W Ga ¥ A ¢, TR @AW F I,
FOR | A TW TR & W §F 79 W

All 1 say is that the country has secn
their commitment to remove corruption
and their double standards. As far as
dealing with the question of corruption is
concerned, 1 need not say much.
ag @ ffedz 3, d g ¥ ¥ EER E W
gft €

Madam, another question, which we
have been repeatedly debating in this
House, is the question of judiciary and
the legislature. We have seen that over
the years, gradually, public interest
litigations--1 am glad the Law Minister is
here—are  taking . precedence over
pending cases in the courts for years and
years. There is a fight against corruption.
If we say anything, they say we are afraid
of being caught, so, we are fighting
against the judiciary. The point is that
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anybody who goes and makes a charge
gets priority over everything clse. People
can be waiting for 25 years for normal
litigtation cases. I would, thercfore,
appcal to them to set up to a Bench in
every High Court for public intercst
litigation. Keep one Judge to deal with
thecm so that the other cases don't get
tied up. Look at thc pending cases.
Lakhs and lakhs of cases arc pending
today and pcople arc waiting for two
generations to get a judgement. Two
generations pass before they get justice. 1
think we nced to look inte judicial
rcforms a big way. I hope that it will
receive some attention.

I am glad that thc reservation for
women is part of thcir National Agenda.
Each Government that comes says, “We
are more committtcd than thc previous
one.” 1 hope that they who havc with
them 22 partics committed to  their
National Agenda and those who are
sitting on this side had also madc such
commitments on this question in the past.
One of thier Members who iook part on
8th March in a national programmc on
the TV said, “This will be the first Bill of
the new Government.” The commitment
madc to the nation on 8th March on the
national TV was that this would be the
first Bill, that is, 33% rescrvation for
women, that the new Government would
pass. 1 hopc they will kecp that
commitment and, maybe, some of us who-
are going out will bc able to tome back:
through, at least, this 33% reservation for
women once you pass it.

THE DEPUTY E€HAIRMAN:
Shrimati Margaret Alvd,, with due
apology to the Hquse, Iinitst say that no
political party is“committed to its own
commitments. They have never kept their
promises. It is anly on paper. We thank
them for putting it in writing. But as far
as action is concerned, none of them did
it. 1 think two lady Members, yourself
and Mrs, Renuka Chowdhury, are not
coming back to the House. I don’t know
who clse will not be coming back.
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SHRIMATI MARGARET ALVA:
Madam, their Members are saying that
theirs is a Government with a difference.
With three women making them dance
on their toes, 1 am sure, they have no
other alternative but to listen to the
women. Now they are so dependent on
them. Madam, the other question that I
am raising is that of Swadeshi which has
been dealt with in detail. I must say very
honestly that  Swadeshi was  the
watchword of the freedom movement. It
was the Congress and Mahatma Gandhi
who gave that slogan. Anybody can say
that it is theirs today. The entire freedom
movement saw Swadeshi as a part of the
resurgence of Indian nationalism. 1 think
that none of us in this country today are
saying that we are not committed to it. It
is not the agenda of any one political
party, of any one ideology or thinking.
Madam, we have seen our newsprint
industry closing down. We have seen our
public sector being taken over. We have
seen various changes coming in over the
last few years. But I do think that we
have to congratulate our scientists on the
super-computer that has been
commissioncd in Pune three days ago in
the face of all the challanges from the
United States and others which refused to
give us the basic technology. It was
Rajivji's commitment at that time. He
said, “36 months and 36 crores of
rupces”. The scientists agreed that within
Rs. 36 crores and within 36 months, they
would find an alternative. And they did
it. It is not even Rs. 36 crores. I met a
scicntist on the flight this morning. He
said, “it was not even Rs. 36 crores; we
did it within Rs. 30 crores.” This is the
basic infrasturctural development that
was required. This is what I am talking
about. When we talk of Swadeshi, we are
talking about the national pride to be
able to meet the challenges an to create
things from within. We don’t have to
import everything and I am one of those
who believe that the consumer market
does not have to be flooded with foreign
goods. We have the capacity to meet our
needs. But on certain items, certain
things, there is no way you can avoid

[30 MAR.

1998] on the President's Address 142

imports; international commitments have
to be perhaps met. But I think that we
have to fight to protect Indian industry,
to prevent its take-over by companics
which have the money and, most of all,
provide the necessary infrastrucuture as
far as foreign investment, is concerned,
Ict them go into roads, into bridges. Let
them invest in areas, on whatever terms
that you say, where investment is really
nceded. Madam, unfortunately, ever
since the so-called negotiations of these
parties for forming the Government
started, each party leader " has been
waxing eloquent on the economic policy
of the country. We had so many shadow
finance ministers coming. There was Mr.
Ramakrishna Hegde. There was Mr.
Subramanian  Swamy.  There  was
somebody else. Each one of them, is one
programme or the other, were giving
their views. Mr. Swamy was there with
me when he said that he would abolish
income-tax altogether. And he was so
popular. And you know what Mr.
George Fernandes said about foreign
investments, about foreign companies!
Each one of them has his own perception
of what Swadeshi is, of what international
finance should do, with the result that
you are going to have problems, trying
ultimately to get your own definition of
what Swadeshi is, what you economic
policy is and what you are going to
implement. 1 wish you luck. But we have
seen these experiments, what happens
with the common agenda and what
happens when each leader begins to give
his own agcnda and his own inter-
pretation. Even here you have five
Ministers. Somebody has spoken abiout a
Commission.  Somebody has said
something e¢lse. Somebody has talked
about coyx cases. Each one is making
statements, Projecting his own local
agenda as if it was Govenments national
priority. Whatever we do, let us not
forget that development has to be with
social justice. Two-thirds of the people of
this country are yet to be reached with
the development that has taken place. 1
think that our priority has got to be that
development and whatever progress we
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make has to improve the lives of people
who have been left out.

1 would say, therefore, what we need --
in your programme, you have it -- is an
cffective  population policy. We  had

passcd rcsolutions in Parliament
unanimously. Unless and wuntil an
accepted population policy is
implemented, no matter what

programmes wc launch, no matter what
investments we make, the content and
the quality of the lifc of the pcople
cannot change.

5.00 r.m.

A commitment has been made for six
per cent of the GNP to be given for
education. It is not part of your agenda
today but I think the slogan garibi hatao
that was given by Mrs. Gandhi is valid
even today. Every party in this country
has to make the commitment that we will
fight  poverty, discrimination  and
exploitation. The day bcfore yesterday 1
was reading_ somcthing which shocked
me. All of us arc rcsponsible. I am not
blaming any party. Even today in Bhaiya
Mandi labour is brought and auctioned in
the market place, and One boy was lcft
out because he had a limip on his leg and
could not work. So they sent him back.
This is happening today openly in U.P.
They say that on Sundays it is a women’s
market. Girls are auctioned.

THE DEPUTY CHAIRMAN: 1
thought it was in Punjab.

SHRIMATI MARGARET ALVA:
They are brought from U.P. and they are
called Bhaiya Mandi in Punjab. This is
what is happening today and therefore, 1
say while we arc fighting across parties,
issues and so on. I say here, that what we
really need today, and I agree on this is
consensus on basic policies which this
country needs, to deal with these
problems; Foreign policy consensus has
existed but listening to the Defence
Minister’s statements these days I do
know how long the consensus on foreign
policies can hold.
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PROF. VIJAY KUMAR
MALHOTRA: I would likc that the
sitting of House be cxtended for one
hour.

THE DEPUTY CHAIRMAN: Wc will
sit till six of the clock. Do you want it till
scven?

PROF VIJAY KUMAR
MALHOTRA: No, till six o’ clock.

SHRIMATI MARGARET ALVA:
The question of small States has come
up. 1 would only like to ask -- 1 agree
and 1 think some morc States are in the
making -- why Jharkhand has been
renamed Vananchal. Why? You want to
call it a forest State? Vananchal,
according to the Jharkhand M.P.s who
were speaking to me. in their language
mcans kadu. It mean it is a forest State.
Why not Jharkhand? The dcmand has
been for Jharkhand. You are giving it to
them. Why do you rcname it and call it a
forcst Statc? What is thc implication?
Why? Why hurt the feclings of the
people? Jharkhand  they  think, s
associated with Congress support. The
people are asking for it. You change the
namc and you think that you arc going to
get votes of the people by calling it a
forest Statcs. Don't politicisc cven the
name and hurt pcople and the people to
whom you are giving it. There is going to
be a great deal of agitation on this and I
want you to take note of it.

Finally, Madam, this is my last speech.
1 have been in this House for 24 years. I
have seen eight Prime Ministers come
and go, agendas presented, Motions of
Thanks passed, amended, changed,
depending on the composition of the
House but one thing I wish to say today
before 1 retire is that politics of
confrontation, pelitics of vendetta cannot
work in this country. We are too large a
country, we are too diverse a people and
we have so many different issues which
can be sorted out if only therc is
understanding, compromise and a spirit
of give and take. You might be on that
side today, we have been there for long
years. You have been on this side for
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long ycars. You knqw benches change. |
had becn on the back bench there and
then. On the front bench. This is politics;
the wheel of fortune in politics never
stands still. It keeps moving. Thercfore,
let us not belicve that thosc of us who
arc  somcwhere will be there
permanently. Governments come and go.

But at lecast now, 50 ycars after frccdom, -

wc rcalisc that this country nceds
progress and dcvelopment, that there
should be give and take, understanding of
the common people’s perception, of what
wec are doing in this Housc. This is
telccast. What we watch of the Lok
Sabha, what we watch on tclevision of
eithecr House is the impression that
people particularly the vounger
gencration, have of the success or failure
of democracy. 1 would plcad that we
behave in a  way, with grcater
commitmicnt to the promiscs we makc at
clection time, that wc strengthen the
institutions of democracy in this country.
It is so casy to pull down cach other, it is
50 casy to try to destroy all that has been
built over long yeurs of work, sacrifice
and toil by the people of this country. I
think we nced to dedicate ourselves to
this and not forget that these are
instruments of democracy of the Statc.
They are not of a party, they are not of
onc Government and they cannot be
destroyed because somebody is in power
today or tomorrow. I would say that
though Governments may come and go
national intcrests continuc  to  be
common. somcbody just now said—and 1
wos very upset when they said that,—
that is, the BJP have said that India is
onc nation. Which of us has not said that
India is one nation? You don’t have to be
a Hindu to be one nation. We are all part
of the mainstream of this nation’s lifc.
Why should it be said that BJP has said
that India is one nation. All of us have
said this.

Madam, the call in 1942 was *Bharat
Chhodo’. The call today has to be
‘Bharat Jodo'. We need to come together
to make common cause and find solutions
to the problems of this country. For
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whatever the worth of the President’s
Address, we have rcad it, we will debate
it, but that is not going to be the end of
it.. But what is achicved, what s
implemented by way of commitments
madc to the people, is what is going to
determine the futurc of democracy. 1
hope all of us together will find answers
to the problems of people and make the
country richer and greatcr. Thank you.

THE DEPUTY CHAIRMAN: It may
be your last speech, but not the lcast. It
is onc of the best spceches you have
made. And nobody dies politically. You
will come back.
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SHRI MANMOHAN SINGH: This is
a total misrcpresentation of what | said.
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SHRI MANMOHAN SINGH: This is
not what I said.
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THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Shri
Margabandu.

SHRI R. MARGABANDU

(Tamilnadu): Madam,~ 1 will have my
turn tomorrow.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Do you want to
speak tomorrow?

SHRI R. MARGABANDU
(Tamilnadu): Yes, Madam.

THE VICE-CHAIRMAN (MISS
SAROIJ - KHAPARDE) Otherwise also
your party does not have much time left.
Other Members have consumed the time.
1 would like to give the floor to other
Members.
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SHRI S. PETER ALPHONSE
(Tamilnadu): Madam, 1 thank you for
~ giving-me this opportunity to participate
in the Discussion on the Mation of
Thanks to the President’s Address, on
behalf of the Tamil Manila Congress
Party.

The President’s Address which was
delivered by the President to the Jaint
Session, but for the coinage of words, is
nothing but a verbatim repetition of the
National Agenda of the BIP.

When I read the President’s Address,
my memory could not avoid a story
which 1 had heard during my student
days. On a Sunday morning in a church,
when the morning service was going on,
the priest was giving long sermons about
stealing other’s properties, how it is bad
before law, how big the sin is, etc.
Finally, he made emotional appeals to all
the people assembled before him. He
said, “After the service is rendered, you
go to your homes and return all the
properties you have stolen to their
owners.” His wife was one of the faithfuls
before him. She was moved by the
emotional words of the priest.
Immediately she sent a note to the priest
asking, “What should I do with the stolen
chick of the neighbour, which I have kept
for cooking for today's breakfast.”
Immediately the priest sent a note,
replying, “All this is only for the public
consumption, and not for you.” When I
went through the President’s Address,
remembered this story. The tall words,
the expressions, the sentiments, the ideas
about corruption, about ¢thics in public
life, about building democratic
institutions etc., I think, are only for the
Opposition parties, and not for the
Treasury Benches. 1 have been watching
my learned friends on the Treasury
Benches now, for the past 18 months.
When they were here, they were talking
about Ram. When they have gone to that
side, they are talking about Sukh Ram.
The power has brought that difference. I
think the Government has baptised them
and all of a sudden, they talk about
secularism, they talk about the rights of
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the minorities and their protection. I do
not understand this.

I am not prepared to believe your
words. The learned Minister for Urban
Development and thte learned Bhandariji
were telling us, “Why should you suspect
us? Secularism is not your monopoly.
When we talk about secularism and
protecting the minorities, you should be
happy about it.”

But my doubt is there because you
never kept your words in your past
history. The history shows that you have
been a habitual violator of the promises
you had given to the august forums of
this country. You violated the solemn
affidavit that you had given to the
Supreme Court. You violated your
leader’s assurance to the National
Integration Council. When the affidavit
was pending before the Supreme Court,
you demolished the Babri Masjid. You
never kept your promise. While your
leaders gave a promise to the National
Integration Council that you would not
destory the Babri Masjid. So, when we
go through the history, you actions were
never in tune with the words you spoke.
How do you expect us to believe you
now after you assumed power?

Our revered Prime Minister is also
here. The other day, advaniji, speaking
to the lower House, said, “The BIP
manifesto is no more relevant. The
Government is going to be guided by the
National Agenda.” The manifesto is the
most important document. You have
been talking about so many things, about
article 370, the special status of Kashmir,
about building a temple at Ayodhya and
all other contentious issues. Now I want
to know from the horse’s mouth whether:
you have given a go-bye once for all to
all those things and whether you have
given up your idea or your stand on the
Ram Temple once and for all. You
talk about consensus. I talk about your
conscience. Tell this to us. We will allow
you to be in power. We will also support
you to be in the Prime Minister’s chair
and your colleagues to be in their
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ministerial chairs. You give us an
assurance. You make a solemn
declaration to the people that you will
not press for Article 370 hereafter. It
cannot be that; as long as you are in
power you will not talk about Pseudo-
Secularism and Article 370, but once you
are out of power, you think the only way
to catch power is to make people move
on religious fundamentalism. That has
_been your idea so far. Now that
everything has ended and since the BJP
after so many births and rebirths has
come to power, we are happy that power
“has made you decide and sober. You can
now give a promise to the nation in the
august House that you will not any more
raise all these religious fundamental
issues. When my learned friend initiated
the discussion on the Motion of Thanks
on the President’s Address, he spoke
about the relationship between the RSS
and the BJP. He said that it was only a
cultural organisation. As far as we know
from its history, you all belong to the
Sangh Pariwar. BJP is the political arm of
the RSS. If you say that the BJP is not
connected to the RSS or that no political
contact is there with the RSS, we will be
happy. But, hardly a week back, the
Chief of the RSS said in Bangalore that
Hindutva is the real spirit behind the
organisation. He gave a different
meaning to Hindutva. We would like to
hear from those in the Government
whether once and for all they have given
a convenient go bye to the Hindutva
""heory or your political philosophy.

4 You talk so much about corruption.
%ven from my childhood and student
days, I have been watching the great
leader, Vajpayee Ji and his spotless
public career. Why should he allow
people, who are tainted with corruption
to sit in the Ministerial posts?
(Interruptions)

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Have I allowed
you? Please sit down.
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SHRI N. THALVAI SUNDARAM
(Tamilnadu): For one and a half years
my learned friend has been holding the
post as a Congress Member. Then he
made an application...

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): 1 am not

_ allowing you. Please sit down.

SHRI S. PETER ALPHONSE: The
President’s Address says that corruption
is the worst evil that is affecting our
society, and that the main fight of this
Government will be against corruption. I
do not know how you are going to fight
corruption. If my memory is correct, the
stand of the BJP Government when the
chargesheet was filed against Mr. Laloo
Yadav and one of his Cainet colleagues
in the Patna High Court, was to ask the
Prime Minister to drop the concerned
Minister of State from the Cabinet. It
was just because a chargeshect was filed,
did you not press for the ouster of Laloo
Yadav? Now, how many chargesheeted
people are there in your Cabinet?
Yesterday a Minister goes to the court,
files a petition before the court of law
saying that he is a Minister...
(Interruptions)

THE VICE-CHAIRMAN (MISS
SAROQJ KHAPARDE): Mr.
Margabandu, 1 have not allowed you.
Please sit down.

SHRI S. PETER ALPHONSE:
Madam, 1 do not ask for consensus, but 1
ask for the conscience of the Prime
Minister. A Cabint Minister goes to the
Court, files a petition under section 317
Cr. P.C. ...(Interruptions)

THE VICE-CHAIRMAN  (MISS
SAROJ} KHAPARDE): I have not
allowed you. Please sit down. Nothing
will go on record.
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SHRI R. MARGABANDU: SHRI S. PETER ALPHONSE: I will
(Interruptions)** take two minutes to conclude. The
Cauvery Water Tribunal has given an
interim award in our favour. It should be

SHRI S. PETER ALPHONES: e

Madam, I did not ask for anything, I just
asked the treasury bench, which is
answerable to me as a Member of the

Opposition. Just a week back one of their-

Ministers goes to the court and files a
petition under Section 317 Cr. P.C. that
he will not be able to attend the court
because he has got some Ministerial pre-
occupations. This is the type of your
governance. You speak of your
Government will be free of corruption.
When you rewarded the former Minister
Sukhram the entire country felt ashamed.
He hid crores of rupees beneath
newspapers. The Congress Party had
suspended him. You have accommodated
him as the Dy. Chief Minister. You have
nominated his son to the Rajya Sabha. Is
this the way to fight corruption? On the
one hand yo give sermons and on the
other you practise another thing. How
can there be a consensus when you don’t
have a conscience? I don’t understand the
reality of the President’s Address. You
talk about all the promises given in the
National Agenda which subsequently
found a place in the President’s Address.
You talk about the National Water
Policy. 1 would like to ask: What are
your plans for Tamal Nadu? The Cauvery
Water Tribunal has given an interim
,award in our favour. We have been
requesting the Government of India-to
implement that interim award.
...(Interruptions)...We have been asking
for it. Now, if you want to start the
whole history again, it will take g long
time. If you are going to form a
committee to formulate a National Water

Policy, how long would it take? I think it

would take .another 7 years to formulate
it. ...(Interruptions)... He is not here.
Don’t talk about him.

THE VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Mr. Peter, how
much time would you take to conclude?

. *Not Recorded.

implemented as early as possible. You
should give a time-frame to implement it.
When the National Agenda was
formulated, the AIDMK party which
demanded their pound of flesh should
have demanded the time-frame also.
...(Interruptions)... It should be fulfilled.
You cannot disappoint the entire 5 crores
of people of Tamil Nadu. My point is the
President’s  Address  should  have
mentioned about the time-frame to
implement it. 1 would request the Prime
Minister to give an assurance to the
people of Tamil Nadu on the Cauvery
water dispute that the interim order of
the Tribunal will be fulfilled in letter and
spirit, as early as possible. He should give
us some time-frame.

Regarding reservation of 69 per cent,
there is no mention about the
Government service. In the President's
Address, the reservation policy with
regard to educational institutions alone
finds ways and means to accommodate as
per the State’s desire. But there is no
mention about 69 per cent reservation in
the Government service for backward
classes, Scheduled Castes and Scheduled
Tribes. There is no mention of it. It has
to be included in the Ninth Schedule. But
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our demand is that there should be a:

Constitutional amendment. We want a
categorical assurance from the Prime
Minister that there will be a
Constitutional amendment and it will
protect 69 per cent reservation for the
backward ¢lass people and weaker
sections of the society in Tamil Nadu.
Thank you.

THE  VICE-CHAIRMAN  (MISS
SARQJ KHAPARDE): think we have
decided that we will sit up to 6 o’ clock
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Now, it is going to be 6 o' clock. Would Q.P. Kohli. Now, the House stands

you like me to adjourn the House? adjourned till 11.00 A.M. tomorrow.
SOME HON. MEMBERS: Yes. The House then adjourned at
THE VICE-CHAIRMAN  (MISS fifty-nine minutes past five of

SAROJ KHAPARDE): Before I adjourn the clock till eleven of the

clock on Tuesday, the 3ist

the House, I will announce the name of March, 1998,

the next speaker. The next speaker is Mr.



